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INTRODUCTION 

I, the Chairman of the PubUc Accounts Committee, as authorised 
by the Committee., do present on their behalf this Eighty-fifth RepO'rt 
(Fifth Lok Sabha) on Report of the Comptroller & Auditor General 
of India Ior the year 1'9-70-71-Union Government (Posts and Tele-
graphs). 

2. The Report of the Comptroller & Auditor General of India ior 
the year 19'70-71-Union Government (Posts and Telegraphs) was 
laid on the Table of the House on the 4th April, 1~_72. The Com-
mittee examined the Audit Report relating to Posts and Telegraphs 
at their sittings held on 25th and 26th September, 1972. The Com. 
mittee considered and finalised this Repm:t at their sitting held 0n 
23rd April, l!f73. Minutes o·f these sittings form part IT* of the 
Report. 

3. A statement showiing the summary of the main conclusions/re-
commendations of the Comrrnittee is appended to the Report (Appen-
dix). For facility of reference these have been printed in thick type 
in the body of the Report. 

4. The Commi,ttee place on record their appreciation of the assis-
tance rendered to them in the examination of the Audit Report by 
the Comptroller and Auditor General of India. 

5. The Committee would also like to express their thanks to the 
Ministry of Communications (P & T Board) for the cooperation 
extended by them in giving information to the Committee. 

NEW DELHI; 
April 23, 1973 
Vaisakha 3, 1895 (Saka) 

ERA SEZHIYAN, 
Chairman, 

Public Accounts Committee. 

*Not printed (one cyclostyled copy laid on the Table of the House and 
five copies placed in Parliament Library). 



REPORT 
REVENUE POSITION 

Audit Paragraph 

1.1. The total revenue receipts of the Posts and Telegraphs De-
... Jl'artment as budgeted for and realised during the five years en<led 
with 1970-71 are given below:- · :· · 

Year 

[1966-67 

1967-68 

1968-69 

1969-70 

Budget Actuals 

(crores of rupees) 

165·14 159·34 

182·62 174·31 

212 ·67 209·20 

226·66 233·76 

256·82 271·10 

Variation 

-5·80 

-8·31 

-3·47 

+ 1·10 

+ 14·28 

Percentage 
of variatim1 

-3·5 

-4·6 

-1·6 

+ 3· I 

+ 5·6 

The revenue realised during 1970-71 exceeded the budget estimat-
. . es as in the previous year. The excess was due primarily to more 

collections under telephone revenue than anticipated. The budget 
estimates and the actual receipts under the main heads of revenue 

· during 1970-71 are given below:-

Main heads of revenue 

(i) Sale of ordinary stamps (including post 
cards) 

(ii) Sale of service stamps 

· (iii) Postage realised in cash 

·Budget 
estimates 

1970-71 
Actuals 

(Crores of rupees) 

65·64 60·59 

II·6o 12·52 

14·60 13 : 9~ 

(iv) Receipts on account of Money Orders, · 
Indian Pos(l!1 Orders etc. 13 ·54 12·43 

(y) Telegraph charges realised in cash 19·,89 20· 16 

(vi) Rent of -..vires and instruments leased to 
railways, canals, etc. . 4 ·00 3·91 

(vii) Telephone revenue on account of rentals 
and·local and trunk call fees etc. 108.23 II9· 34 

(viii) Advance rentals under Own Your Tele-
phone and other Schemes. 7·50 10·94 

(ix) Other receipts (Net) 11 ·82· 17·23 

TOTAL 256 · 82 271· JO . 
----· 

Variation 

-5·05 

+ 0·92-

-0·62 

-1·11 

+ 0·27 

--C'0-9 

+ rr . JI 

+ 3'44 

+ 5·41 

+ 14·28 
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2. 'The growth of revenue during five years- ended" with· 1970-71~ 
is indicated ·below:-

Main heads of revenue 1966-67, 1967-68, 1968-69, 1969-70, 1970-71 
Increase in 1970-71 a s-;. 

compared to 1966-6T 
Amount percentage 

(i) Sale of 
(crores of rupees) 

ordinary 
stamps. 39·61 44·02 53·97 57'20 60 .. 59 20 ·98 53·CJ 

(ii) Sale of service stamps 9 ·05 8 ·78 10"71 JI • 55 12·52 3·47 38·3 · 

(iii) Postage realised in 
cash 8·32 9·06 u·90 12 ·78 13·98 5· 66 68·0 . 

(iv) Receipts on accoun 
of Money orders, 
Indian Postal Orders 
etc. 8·46 9·00 u·oo 12 ·39 12"43 3·97 46·9-

(v) Te1egraph charges 
realised in cash. 14·62 15"47 17·07 17 ·61 20·16 5· 54· 3T ~ · 

(vi) Rent of wires and 
instruments leased 
to railways, canals 
etc. 2·88 4 ·59 5· 16 4 ·52 3 . 9.I. 1: 03 35" &' 

(vii) Telephone revenue 
on account of ren-
ta! and local and 
trunk call fees, etc. 68 ·30 74 ·41 84·91 101 ·78 u9·3:,i s-1 ·04 74· r 

(viii) Advance rentals un-
der Own Your Te-
lephone and other 
Schemes, 2 ·60 2·44 6·28 7·48 1.0 · 94 8·34 320: g · 

(ix) Other receipts (Net) 5 · 50 6 ·54 8·20 8·39 17 ·23 II· 73 213· 3 ·· 

TOTAL : 159· 34 174·31 209 ·20 233 ·76 271·10 III · 76 7o·I 

3. The growth of revenue in the four branches of the Department--
compared with the increase in expenditure (Inclusive of dividend! 
and contributions to Renewals Res~rve Fund/depreciation on histori-
cal cost and supplementary depreciation towards inflationary ele--
ment) during the five years ended with 1970-71 is indicated' 'Pelow:-

Year 

Postal Branch 

Revenue Expen- Percen-

2 

diture tage of 

3 

experrdi--
ture to 
revenue 

4 

(crores of rupees) 
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I 2 3 4 

1967-68 74·23 88 ·35 119 · ::> 

1968-69 93 ·98 100· 14 106·6 

1969-70 97 ·81 102·95 105 ·3 

1970-71 IIO' 54 III ' 50 100' 9 

Telegraph Branch 

1966-67 16·96 22 ·79 134·4 

1967-68 19·95 26·99 135·3 

1968-69 22 ·52 29·23 129·8 

1969-70 24·51 30·04 122 ·6 

1970-71 27·47 34 ·50 125 ·6 

Telephone Branch 

1966-67 71 ·92 60·88 84 6 . 

1967-68 79·77 71 ·26 89· J . 

l96B-69 92·26 79 ·41 86· [ 

1969 70 IIO · 88 86 ·75 78 ·2 

1970-71 131·73 101·65 77 · 2 -

Radio Branch 

1966-67 0·31 0·28 90·3 

1967-68 0 ·36 0 ·28 77· 8 

1968-69 0 ·44 0. 54 122 ' 7 . 

1969-70 o · 56 0 ·64 u4_·3 . 

1970-71 1·36 o· 54 39· 7 . 

Total (Department as a whole) 

1966-67 159·34 162·44 101·9 . 

1967-68 174·31 186·88 107 ' 2 

1968-69 209·20 209 ·32 100' I . 

1969-70 233 ·76 220·38 94· 3 . 

1970-71 271 · IO 248 ·19 91·5 

The percentage of expenditure to revenue in the telegraph branch .. 
showed an increase during 1970-71 compared to 1969-70. 

[Paragraphs 1, 2, 3 of the Report of the Comptroller and Auditor · 
General of India for the year 1970-71-Union Government ... 

(Post & Telegraphs)]. . 
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1.2. The Committee desired to know the reasons for the actual 
:receipts being in excess of the Budget Estimates during the years 
1970-71. The .Secretary, Ministry of Communications stated: "I would 
like to mention briefly that the method of budgeting has been the 
same. Actually, when we prepare the budget estimate, this is done 
.some time in January and we have the actuals for the seven rrionths, 
and we have also the actuals for the previous year. With these, we 
prepare the revised estimates for that particular year, and we also 
prepare the budget estimates for the coming year. These estimates 
are based on anticipated returns for the remaining five months of 
the year and on the same basis the anticipated returns for the com-
.ing year are also framed. Unfortunately; in the sale of ordinary 
.stamps, somehow, our budget estimates went wrong, and the actual 
collections were about Rs. 5 crores below what we had anticipated, 
.and in the case of telephone reve:r:LUe1 the collection was much higher 
than our anticipations, because we got about Rs. 11 crores extra." 

1.3. The Committee asked if the excess collection in respect of 
telephone revenue was due to some arrears collected during the 
.year. The Secretary, Ministry -of Communications explained the 
position saying "As far as arrears are concerned, the position has 

·,been more or less static at the beginning of the year and at the end 
of the year. The larger collections of nearly Rs. 11 crores were not 
very much due to our clearance of the arrears. This is mainly due 
to the increase in the telephone revenue for 1970-71." 

1.4. The Committee asked whether the changes proposed to be 
·made in tariff and likely increase in traffic were taken into conside-
ration in framing the budget estimates in January. The Secretary, 
·Ministry of Communications stated: "As far as the budget estimates 
are concerned, we did take into account the anticipated increase in . 
revenue due to the budget proposals on the assumption that these 
proposals would go through Parliament. The Budget comes before 
Parliament in May, but estimates are prepared at the beginning of 
the year. At that time itself, we make a rough calculation ·Of the 
anticipated increase in revenue. In that, we may go wrong. As far 
·as the number of postal articles handled is concerned, the revenue is 
not directly proportional to the figure we have given because this is 
based on statistical samples. It is not the actual number of articles 
·handled." The Committee asked how the revised estimates of the 
Postal Branch were reduced from 110.47 crores to 106 crores, while 
the actuals come to Rs. 110.54 crores. Senior Member (Finance) 
P & T Board explained: "In January when we prepare the revised 

·estimates, we have before u s: the actuals of the first seven months. 
We have also before us the actuals of the five months of the preced-

,. 
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ing year. Then we have also by that time a certain idea of the 
growth, and we also know the proportion which the first seven 

.months' revenue has· to the five months' revenue of 1the later part. 
Keeping all these in view, we prepare out revised estimates which 
.are a little more realistic than the budget estimates ·because by that 
time we have with us 7 months' actuals. When we prepare the 
budget estimates, we do not have any actuals before us. We only 
project on the basis of revised estimates for the previous year." 

1.5. In a written reply the Ministry of Communications have 
given the following reasons for shortfall of Rs. 5.05 crores in the 
.actuals of sale of ordinary stamps as compared to Budget Estimates 
.during the year 1970-71: -

"The· Budget Estimates for a year are framed on the basis of 
the Revised Estimates fixed for the immediately preceding 
year and which in ·turri are based on the trend of q.ctuals 
of the previous years and of the portion of the current 
year then available and other relevant data. 

At the time of framing the Revised Estimates for 1969-70 and 
the Budget Estimates for 1970-71 the actua1s upto the year 
1968-69 and of the first 7 months of the year 1969-70 were 
available. The actuals of the fir_st 7 months of the year 
1969·-70 were Rs. 28. 79 crores and those of the last 5 
months of the year 1968~69 amounted to Rs. 29.28 crores. 
It was estimated that there would be an increase of about 
10 per cent in the last 5 months of the year 1969-70 over 
the corr~sponding actuals of the ~year 1968-69. The per-
centage increase was based on the trend during previous 
years and other information then available such as revi\ 
sion of tariffs, misclassificatfon etc. On this basis the 
estimate worked out to Rs. 59.90 crores. 

The other method applied for working out the estimate was 
the actuals -of the first 7 months ·of the year 1969-70 plus 
the percentage of the corresponding increase that would 
be reflected in the last 5 months over the first 7 months of 
the year 1969-70 itself (based · on the -previous year's 
trends). On this basis the estimate worked out upto Rs. 
58.44 crores. 

Based on these assumpitions RE:. 69-70 was fixed at Rs. 58.50 
crores. The actuals of 69-70 were however, Rs. 5-7.26-
crores. 
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For the year 1970-71 an increase of 6 per cent was anticipated· 
over the Revised Estimates of t!ie year 1969-70 (Rs. 58.5& 
crores) though this percentage was ori' the low side ru;, 
compared with the percentages of increase during the 
immediately two preceding years. The Estimate on this 
basis worked out to Rs. 62.01 crores. The AGP & T sug- · 
gested BE 70-71 at Rs. 58.00 crores in his letter No. 
BBI-2031IBE-3-69 dated 12-1-70 wfilch was the same 
figure as that of the RE 69-70. After providing for an 
increase estimated at Rs. 3.64 crores due· to revision of 
tariffs with effect from 15-5-70 the BE 70-71 was fixed at 
Rs. 65.64 crores. Against this the actuals turned out to be 
Rs. 60.59 crores only. 

The shortfall of Rs. 5.05 crores in the actuals of sale of ordi-
nary stamps as compared to Budget Estimates of 1970-71 
was as such mainly . due to the fact that the provision . 
made fo:r;· the likely increase in the year 1970-71 over the 
Revised Estimate of 1969-70 and the increase estimated 
due to revision of tariffs did- not prove realistic. The 
shortfall (1.24 crores) in the Actuals 0 f 1969-70 as com-
pared to the Revised Estimates of 1969-70 also contributed 
to the B.E. 1970-71 proving to be on the high side to some · 
extent". 

1.6. The excess of Rs. 11.11 crores in respect of the telephone 
revenue was explained in the Ministry's reply as follows: 

"Here also the BE 70-71 were framed mainly on the basis of · 
i · 1 RE'. '69-70. In this case also the estimates were examined ., 
) from various angles as under:-

(i) Actuals of the first 7 months of the year 1969-70 plus pro-
vision for increase during the remaining 5 months based · 
on the trend noticed during previous years. 

(Ji) Actuals of the first 7 months of the year 1969-710 plus the -
revenue likely to he realised during the remaining 5 · 
months based on the proportion~ which the actuals of the · 
last 5 months of the previous years bore to those of the 
first 7 months of those years. 

(iii) Calculations were also made on the basis of average re- · 
venues anticipated per telephone connection and Trunk 
Call. 

Based on the above mentioned three calculations the figures came · 
to Rs. 97.02 crores, Rs. 95.76 crores, and Rs. 97.56 crores, .RE 1969-70 

.. 
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was fixed at Rs. 97.50 crores. This, however, proved on the low side 
as the actuals for the year 1969-70 came to Rs. 101. 78 crores. 

In fixing the BE for the year 1970-71 provision for increase was · 
.made on account of normal growth over the RE 1969-70 @ 10 per 
·cent in respect of Telephone Rentals, Local Calls fees and 8 per cent 
:in respect of Trunk and PCO Call fees. These calculations placed 
the figure at Rs. 106.55· crores. 

Applying the other method of calculation the estimate on the 
basis of average revenue per telephone connection and trunk call 
the figul'le came to Rs. 106. 72 crores. After providing for the addi-

-tional revenue of Rs. 2.23 crores anticfpated from ·revision of tariffs 
with effect from 15-5-70 the BE rn.70-71 was fixed at Rs. 108. 23 
crores. Actuals of 1970-71 however turned out to Rs. 119.34 crores. 

As regards the excess of Rs. 11.11 cro"Ves in the Actuals of 1970-71 
as compared to the Budget Estimates of 1970-71 it was partly due 
to the Estimate fixed for RE 69-70 having proved to be less by Rs. 
-4.28 crores as compared to the Actuals of the year 1969-7!() and partly 
-due to unprecedented larger revenue booked in the month of March 
·71 as may be seen from the following details: 

Telephone revenue booked in March (in crores) 

10 · 61 

1970 

13·61 

1971 

20· 16 

The telephone revenue collection made during the year 1970-71 
includes about Rs. 9.00 crores pertaining to the previous years." 

1.7. The Committee desired to be furnished with a statement 
showing the Budget estimates, Revised Estimates and Actuals of 
Revenue. of Postal Branch, Telegraph Branch, Telephone Branch 
and Radio Branch for the last five years, and also the steps taken 
-or proposed to be taken to improve budgeting techniques. In a 
written reply the Ministry of Communications have stated as 
:follows: 

"Revenue Estimates are not prepared branch wise. These are 
prepared under main head of revenue as shown in para 
I of the Report of the Comptroller and Auditor General 
of India (P&T) for the year 1970-71. The EstimateslAc-
tuals of revenue pertaining exclusively to a particular 
Branch is allocated to the Branch. But in respect of Joint 
heads, the revenue is allocated to the Branches concerned 
according to the prescribed rules of apportionment for 
working out the profit and loss of each Branch. The re-
venue thus allocated to the four Branches during the last 



five years at various stages of estimates is shown along with the actuals in the statement reproduced below: 

(Rs. in crores) 

--
Name of 1966-67 1967-68 1968-69 1969-70 1970-71 

Branch BE RE Actuals BE RE Actuals BE RE Actuals BE RE Actuals BE RE Actuals 
-

Postal 68·35 71·25 70 · 15 74·02 72·46 74·23 99 ·38 90·74 93·98 95 ·99 99· 58 97 ·81 no · 48 106· 82 IIO ' 54 

Telegraph 16·04 17 ·09 16·96 19·77 20 · IO 19 ·95 21. 22 21·01 22 ·52 21·61 23·92 24 ·51 26·80 28 ·89 27 ·47 

Telephone 80 ·42 76 ·76 71·91 88·41 79 · 80 79·77 / 91·72 95·79 92·26 108·49 108· 18 II6· 88 n8 · 91 124·63 131 ' 73 

Radio 0 ·33 0 ·40 o· 32 0·42 o· 34 0·36 o· 35 0·56 0 ·44 o · 57 0·63 o · 56 o· 63 · o · 54 1·36 OI 

TOTAL 165· 14 165·50 159 ' 34 182·62 172·70 174'31 212·67 208· IO 209 ·20 226·66 232·31 233 ·76 256 ·82 260·93 271 10 
- ---· 

.• l~ 

. ~ 
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Efforts are already being made to prepare the estimates as accurate-· 
ly as possible, after collecting as much data as possible. However, 
in view of the large number of the offices inv0lved, the wide spread 
activities and the ever changing market trends the difficulties in 
framing estimates with total exactitude are obvious. Still efforts are 
afoot to fix the estimates on as realistic a basis as possible so that 
the same are not much different from the actuals'. " 

1.3. The Secretary, Communications stated during evidence that 
"We have made. a study of this during the last few weeks, where· 
exactly we go wrong in spite of the fact thart we havie been follow-· 
ing the same: budgetary procedure. We have all along been taking 
the increase · as an arithmetical ratio of the previous figure. We 
find that in telephone revenue that does not hold. We have still 
got to do some research how to arrive at a more precise figure." 
The Committee pointed out that as the revision in tariff was linked . 
with deficit in- revenue, the estimates should be realistic. The Sec-
retary, Communications stated: "I do appreciate the position. We· 
want to give as precise figures as possible in the budget. We are· 
ourselves worried about this and are thinking how to make them 
more in keeping'. with the real position.'' The Committee asked if . 
a comparisoh had been made over a period of five years to work out 
a formula that could be. useful for future. The witness replied: "We 
shall examine it. The whole problem is vitiated by periodic ta:r:iff 
revisions also." 

1.9. The Committee observed from the Statement showing the· 
growth of Revenue during the past five years ending 1970-71 that 
the amount due on instruments leased to Railways, etc. had gone· 
down in 1~69-70 and 19'70-71 to Rs. 4.52 and 3.91 crores respectively 
from Rs. 5.16 crores in 1968-69 . . The Committee desired to know if 
the. Department had withdrawn some of these instruments. The 
Secretary, Ministry of Communications stated, "For 1970-71 the· 
figure shown is Rs. 3.91 crores. We had raised a debit against the 
railways for Rs. 1.2 crores and the actual adjustment was made in 
the subsequent year. In 1968-69' also we. collected some previous · 
arrears." 

1.10. About telegraph Branch, the Committee desired to know the 
reasons for the percentage of expenditure to revenue going up in· 
1970-71. The Secretary, Ministry of Communications stated: "There 
are two reasons. One was the higher int er departmental adjust-· 
ment. For every telegram booked in a post-office the telegraph 
branch pays the post-office a handling charge, which used to be 46 ~ 



10 
paise per telegram in the past: In HY70-71 it was raised to 62 paise. 

·This works out to an additional expenditure of nearly Rs. 60 lakhs 
' for the telegraph branch. Secondly, for petty works in the previ-
ous years it was an ad-hoc contributioni ·to capital. In 1970-71 this 
ad-hoc contribution 1 was stopped and it was made · on the basis of 
percentage. The percentage fixed was 3~- per cent, which resulted 
in a contribution of approximately Rs, 1.7 crores more than in the 

_previous year. The additional expenditure in 1970-71 was nearly 
Rs. ·2.3 croreil as compared to 1969·-7(}". 

1.11. Referring to the revised estimates for the year 1971-72., tlie 
·Committee desired to know the reasons for inter-branch adjustment 
of an expenditur e of Rs. 8.35 crores under Telegraph Branch. The 
Secretary, Communications stated: "All these years the long distance 

-lines were telegraph assets . Later on we put telephone lines but 
. they continued as telegraph assets, and the Telephones Branch was 
. paying to the Telegraph Branch something like rental for the actual 
number of circuits used by the Telephones Branch. At present the 

-majority of circuits is used hy the Telephones Branch and the main-
tenance expenditure is borne by the Telegraph Branch. What we 

·have done in the l!f71-72 accounts is that we have transferred all 
. these assets to the Telephones Branch because the Telephones 
"Br anch is the main user and the Telegraph Bran.ch now pays for the 
actual telegraph circuits which they are using. We thought that t.his 

·was a much more r ational way of appropriation". 

1.12. In a written reply, the Ministry have furnished the following 
·position regarding the loss suffered by the P. & T. Board o;i sale of 
·post cards, inland letters and the money orders during the years 
.. 1967-68 to 1969-70: 

"There was no loss to the P . & T. Department on the · sale of 
postal covers during the years 1967-68, 1968-69 and 1969'-70 
and money orders for 1969-70. The estimated loss suffered 
by the P. & T. Department on sale of postcards and inland 
letters for the years 1967-68 to 1969-70 and on money 
orders for the years 1967-68 and 1968-69 are furnished 
hereunder. The costing and determination of estimates 
of loss/profit on the postal services for the year 1970-71 
are in progress. 

Estimated loss on post cards. 
· "Estimated loss on Inland L etters 

Estimated loss on Money orders. 

(Figures in lakhs of Rs.) 

(- ) (- )776 ·25 (- ) 757"97 (- ) 614·75 
(- ) (-) 193 · 12 (- ) 233 ·74 (- ) 161·37 
(- ) (- ) 68 · 51 (- ) 6y 52 J:\o less " 

< 
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1.13. During_ the . year 1.970.71.; th\\'l aC~P.tl.1 .. 1revenu~ . receipts of the 
:Posts and Telegraphs , exceeded . the bµdg.et ,estimate. by Rs. 14.2S 
··crores··which works out .to 5.6 per · ce:t;tt as _,againstJ3.!I. per cent in 
:1969~70: While the 1 receipts fJ;om, !la~~,ofo stamps fell! short of the 
"budget estimates by 5.05 rcrores (7._6 rp~r ·cent) ,. thertelephone rentals, 
fees etc .. exceed~ the estimate~ h-y :6.s ll.ll icrores1 (10.2 per cent). 
'Tlte Committee reg~µ these va.ri~·tioµs in the .receipts •from the sale 
of ~ stamps and · telephone _ re,nta~, ·.fees {1etci., whicla are the major 
sources of the revenue, fa be, hi,g.h. The , Ooµunittee ·.have been in-
iormed that in vif}w, of the · Iarge 0 n,um.J,.er of offices involved, wide 
spread activities apd ,eyer-cl!anging~,miwket, 1trends,. there are difll-
·culties. in framing_ estjm~t~ , 'V·~th t0itaJ ..... ~~actitude , .. It was admit-
ted 'during evidenfe tha~ t,he p,-esent; . m~t.ho.d,,of. l}>.l"eparing the esfi-
·mates by in-creasing the prerious, ,..figu~es J in ... aJ!'ithmetical ratio does . 
not hold gqod ,in ,the case of. tel~_ho~~ r~venue• andd some research 
·had to be done to arrive. ~t,a, ~or~ pr~cise .,formula . . The Committee 
h'ope that .the P .. & T Boa~d .-will ppy:, serious atteationJ to this ques-
tion and make efforts to. devise-·a method iof framiar ·estimates on a 
more realistic basis. 

1.14. Th'e Coµimittee desired rto be furnished with (i) a detailed 
note stating the difficulties felt by the .P , & T. Departm:ent in getting 
the good quality, Qf. PliPer a:µd ink, . difficulties ' r~g!J.nding supply of 
·other it,ems of stationery and stores which a~ect ·. the working of 
the Department,. (ii) . the efforts ~o fa:r made. to ·take up the matter 
with th'e Ministiy of Supply: and, result and . (iii) the .way the posi-
tion can be rectified .. In a written re.ply, .the, Ministry of Communi-
l!ations stated . as under :-

"The following difficulties are experienced py the P . & •r. 
Department in getting adequate qm\ntit_i~s of paper, other 
items of stationery and · stores which affect adversely the 
working of the P . · & T. Department: 

'(i) PAP.ER:-P~inting· -paper- · is · required .in large. quantities 
(IT'welve..thousand tonnes). by the· P. & T. Department, 

v not only· for- printing operational forms required by 
the vavious ar.ms o:fi t he Department but also telephone. 
direct0ries for distribution . to the subscribers. Here, 
even -though the P. &· T . Department is a big consumer 
of· pap~r, yet ,the ,requfrements of 'this Department are 
not .directly placed ion D.G.S. & D. The indents for 

402 LS-2. , I'._ 
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paper are placed on the Controller ~f ·statfone.ry, Cal-
cutta, wh0, .in1·turn, gets allotment of paper from the: 
D.G.S.-& D. In asmuch as the Controller of Station--

'J ery, Calcutta, consolidates the requirements not only 
·~ of the P. & T. Department, but also of the various . 

other Departments of Govern~nt of India, if there-
is a cut in the allotment of paper by the D.G.S. & D .. 

·to the Controller of Stationery, Calcutta, the P. & T. 
"·s ' Department has to suffer. ·A:p.y·· ~ut in the allotment , 

9 ( •. · , · r v of paper of the P . & T. Department tends to throw 
· the working 0f the. ·bepartment out of gear since· 

papev -is ·essentially · :required not only for printing 
various forms required but also for printing telephone· 
directories: In this cohnection, it will b~ pertinent to 
observe that · directories. In ih1s connection, it 

that the other big~ 

Railway Board and 
Befence Ministry 'have ·been permitted to 

directly place their indents on the D.G'.S. & D.; 
while the requirements of the P . & T. Depart--
ment are still' canalised .. t}J.rough the Controller of' 

! niir·Ja St~'tionerJ , Calcutta. 'Bec~use of this additional level~ 
w'.t-;·, r c '"~between the user (P. & T: Depa'rtment) and the sup-

r• viqm 11 r plier, there is the inevitable .additional time lag. Fur-
j · rb, • ther,'' the P :·& T. Departm.erit is also not in a position . 
· jr;rrr ~ · n directly to take ~p vc.:ith th(;! D . .G~S. & D.· Here, if the · 

- · o(r a: · · '• " P. & T Department is. allowe~ to pla~e its require-
im1mro men ts of p-ape; C:fifeetly on the D.G.S.. & D., then there · 

will not only be increased efficiency in the processing·. 
of indents for paper, but also better supplies . 

.. One particular, difficulty experienced by the P. & T. De--
. .par:tmen~ . in .. th~ matter; 0f supply of paper relates to · 

-~) J ,~(' ' . • '' procurement of paper Qf low gramage. required for · 
vf ?" •• .. r · ' · 'lf · Ute prin~ing of .certain. P.. & T. forms which have to 

be prepared in duplicate, quadruplicate, etc. The re-
quirements of paper in 44 GSM and 45 GSM are esti- · 

1 CHHJ 1 m iated at about 2800 tonnes per 'annum ' for the print-
. jng of P . . & T. forms. An additional 3000 metric tonnes . 
··of paper in 52 GSM is required·annually for the print- . 

ing of .telephone directories. The C.C.P. & S. (under · 
·, . , whom lhe · Controller of Stationery, Calcutta, func- · 

i!rn'" , .... ~ tions)• inform.ed the P. - & T. Department on 5th· 
"t·1i. ·.· J August, 1971 that there is a marked reluctance on the · 

. 'l , r inr, part of R. C. holdin'g paper mills to supply paper of 

.. 
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gramage lower than 56 G8M due to alleged low prc-
fitabili ty etc. In view of this position, the U.G.S. ·& 
D. (as has been informed by the C.C:P . '& S.) was not 
able to make any provision for supply of paper in 44 
GSM in the rate contract& concluded with the paper 
mills for 1970-71 and 19i71-72. The use of higher 
gramage paper ·for printing of P. & T. forms will re-
sult in indistinct carbonic impressions in those cases. 
where the forms have to be prepared · in triplicate, 
quadruplicate, etc. Further, due to this use of higher 
gramage of paper, an additional annual expenditure 
of about Rs. 4 lakhs has also to be. borne by the P. & 
T. Department. The matter was taken up with the 
Ministry o;f Industrial Development demi-officially 
on. 3oth June, 1972 and 5th August, 1972 to persuade 
the mills for arranging supply of paper of 44 GSM at 
leq.st to the extent of 300 metric tonnes to the Govern-

ment of India Presses for printing of P. & T. forms. 
The matter is being pursued farther with the Minis-
t ry of Industrial Development and with the D.G.S. & 
D. Unfortunately, since we. are not directly indent-
in~ authorities on the D.G.S. & D. in respect of paper 
supplies, difficulties are experienced in effectively 
pursuing this case. 

(ii) CARBON PAPER: This item is also supplied by the 
Controller of Stationery, Calcutta, on whom indents 
are being placed by the P . & T'. Units. The Control-
ler of Stationery, Calcutta, after receipt of indents 
places direct orders on the concerned firms. The sup7 

ply position of carbon paper is very irregular and 
most of the P. & '.I'. Circles have t~ resort to local pur-
chase at higher prices to meet their urgent require-
ments. During 1969'-W and 1970-71, no cg,ntract was 
finalised hy the Controller of Stationery in this re:. 
gard and considerable difficulty was experienced by 
the P. & T. Depar tment on this score. 

(iii) RUBBER STAMPS: The rate contract for supply of 
rubber stamps are concluded by the Controller of 
Stationery, Calcutta and the P. 8!- T. Units pla£e sup-
ply orders directly on the firms. The Controller of 
Stationery, Calcutta, generally takes a long time to 
finalise the rate contracts. The rate contract for the 
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yettr 1969-70 was not concluded for want·of acceptable 
offers:' Under' these circumstances more often the 

' ' P . & T. offices have to make local purchases at sub-
stantially' higher rates. 

(iv) BAGS OF VARIOUS DESCRIPTIONS: Hhere again, 
the indents are placed on the D.G.S. & D. who con-
cludes A/Ts with trre cmncetned· firms for supply of 
this item of- store: ·The' suppiy position· is generally 
unsatisfactory and- results iri considerable difficulties 
in the day-to-day working of the P .- & T. De.partment. 

K few examples to serve as illustrations in this regard 
are detailed below:-

An intl-e-nt for over 2 laklis o'f blue' airmail bags was 
placed on ' the D.G.S: & D"'. on l~t~ A'.pt il, 1968. The 
A/T ·w·a~~ fihalise.a· on 13th ' F~bi-uaty, 1969, i.e. 
after 10 ~ mo:hths • and 12 days and the D/P was 

fixed upto 14th December, 1969 i.e. with another 
time:.. lag · of 10 months. But, by the end of the 
DJP, orily about 60,000 bags (i.e. 30 per cent) were 
re'C!eived from the firm and for the balance, the 
D.G.S: & D. haa fo float another enquiry after 
cancelling the· earlier orders placed on the firm. 
No penalty was imposed. In· tli is case, vitally 
needed_ stores have been delayed for nearly three 
years. 

Again, indents fo r supplv of 13,200 and 2.9,71J0 delivery bags for 
postmen were placed through the DGS&D and thre supplies were to 
be' 00mpleted by the end of 1967 and 1968 respectively . A supply 
of' over 16,00-0 numbers o·f these bags is still outstanding after 4 
years and the original st:pply order had k > b_e cancelled. 

Ind'ent was placed oh the Director of Supplies and Disposals, 
Calcutta on 30-11-1971 for 34,00,1'.)00 jute mail bags for three types 
of CI; CII and CUI. The supuly order was given to 15 firms on 
1-6-72' fixirig the delivery period as 31-8-72. Supply positim1 is as 
under :-

Type Quantjties Quantities 
ordered sunolied so 

far ------
CI 10;30,500 96,000 

en 13,59,500 7,43,430 

CIII 8,38,500 20,000 
·~-
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Two months ext_einsion in delivery period has been granted to 
. th_e , firms ~by ,DGS&D.l ~ · · '' 

(v) O'FHER ITEMS OF STORES: Most of the other items of 
• • : • j - ,_; • , 

stbres required by the post offices for tqe .da.Y-to-dfl,Y M[OI)~-
ing are pro:::ured through the DGS&D. Th!'! supply .position 
.generally remains unsatisfactory as could b~ seen from a 
_few examples detailed here:- · 

Indents for supply of steel ledger almirahs for the savings 
Bank Br,anch of the Post Offices were pla$!ed on DGS&D 
on 28-12-68 and A/T was finalised on 29-12-69 (i.e. after 
one year). The firm on whpm the A/T was placed 
could supply only 200 of these almirah.s by the end of 
December 1970 (i.e. after another year) out of the 
total number of 1,072 indented, i.e. 18 per cent. For 
t he balance which were not supplied, fresh tenders 
were called for in April; 72 and a fresh A/T was finalised 
on 18-9-72 after another lapse of 6 months. 

Another instance of supplies being seriously delayed related to 
the indents placed on DGS&D for supply of parcel and letter scales 
during the period from 1962. to 1969. No worthwhile supplies have 
yet materialised against these indents. even after 10 years. 

Again with regard to locks (even though this is not an item of 
storE's exclusively required by the P&T, yet P&T . is a big consumer 
of this item o"f store) , an indent was placed on DGS&D on 23-3-1971. 
The A [T was finalised after more ·than a year and the delivery 

. period was fixed in the first quarter of 1973. Thus, with regard to 
an indent placed in 1971, deliveries could be expected only two 
yea1·<:; fatcr evP.n though Jocks are not an unusual item of store. 

The letter boxes are not supplied with the delivery period, as can 
be seen from the statement as below: 

Indent pl2c~d A/T fi.n nlisecl Quantity Quantity Original ddivery period 
on on indented Outstanding --.. 

2-2-65 29-9-70 1306 1306 I 5-6-7 r. D IP not extended in-
spite of reminder~. 

Do. 20-7-70 12000 1398 28-2-72. D /P extended upto ro-5-
72. 

Do. 2'l-6-71 4674 1629 30-6-72. D IP not extended in-
spite of reminders. 

16-2-58 26- 5- '59 7335 4404 3 r-3-72. D IP extended u pto 
31-12-72. 

17-r·->:i 2-c-n 2')'.) '.) 1248 Vi-I2 -7I. D'P extended upto 
l 5-9-72 · 

12-2-72 2r - 9- 7r 180 lSO 3 r-3-72. D IP not extended in-
sni te of remindrr~ . 

Do. D o. 26ro 26 ro 28-2-72 . D /P extended u pto 
22-9-·/2 
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Generally, for all these cases where the supply position is not 
satisfactory, the matter is taken up at the appropriate level demi-
offi.cially with the DGS & D. Instances are also there when the 
•matter has been taken up at the level of the Minister (Communica-
·.tions), who, in turn, took up the matter with his counterpart in the 
-other Ministries. However, in a commercial department like the 
P & T Department, delays in supplies result in considerable adverse 
<criticism from the Members of Parliament and public besides hav-
i ng an impact on the efficiency and smooth working of the Depart-
.ment. It is not always possible to trouble the Minister of Commu-
nications every now and then since irregular supplies have become 

.more or less a 1regular feature". 

1.15. The Secretary, Ministry of Communications stated during 
r.evidence, ""We buy Rs. 40 crores worth of supplies and it is difficult 
to get them". He added: "Suppose I am given a free hand to go to 

·.the market and buy as I like, I can do much better ." 

·1.16. The Committee find that the P & T Department are expe-
"iiencing difficulties in getting adequate quantities of paper, other 
items of stafionery and stores which adversely affect the wm.-king of 
the Department. It has been stated that while other bulk consu-
mers of paper like Railway Board and Defence Ministry have 'heen 
permitted directly to place their indents on the DGS & D, the 
-requirements of the P & T Department are still canalised through 
t he Controller of Stat ionery Calcutta. Because of this additional 
l evel between the user (P & T Department) and the suppliers there 
i s inevitable additional t ime lag. There is also diffitulty in supply 
'Of paper of low gr am age required b y the P & T Department for 
ininting of certain forms, because of reluctance of the manufactu-
rers to produce such paper. In view of the fact that P & T Depart-
ment are bulk users of paper and stationery, tke Committee desire 
that the feasibility of their placing indents direct on the DGS & D, 
as is being done by the Railw ays and Defence Ministries, shoul!J be 
examined. As regards the low gramage paper required by the P & 
T Department, the Committee desire· that the difficulties in this 
r egard I'nay be sorted out by the Department of Industrial Develop-
1neni and DGS & D with the manufacturers and necessary ·action 
taken in the matter. 

1.17. As regards the clelay experien ced by the P & T Department 
in procurement of other items of stores through DGS&D, the Com-
mittee desire that Government should go :into this question tho-
r ou ghly and take necessary steps t o minimise delays, so that efficiency 
of th e Posts and Telegr aphs' Services is not allowed to su -· oT want 
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-0f timely and adequate supply of vitally needed stores. Ther Com-
:mittee would like to be informed of ~th-~ action taken and improve-
::ments effected. 1 1 

FUNCTIONING ~F f TEL-EPHONE METERS, I 

t• .. ...· . ..... 

~uc;l1t Paragraph: 

1.18. The departmental orders provide that the meters insta.Iled in 
a telephone exchange to regiister the local calls made by the subscri- · 
·hers should be tested periodically to ensure their correctness. In two 
telephone exchanges at Bareilly this was not done from Sept~mber, 
1965. A test check indicated that for 45 telephone connections the 
.meters registered a sharp fall in the number of local calls from July 
1966. The average calls per quarter declined from 29810 in 1965-66 to 
3680 in 1966-67 and 2285 in 1967-68 (quarter ending June 1968) ; but 
·this went unnoticed till Ji1ly 1968 when the Department investigated 
the matter and attributed the decline to faulty functioning of meters 
which were not tested. Testing of meters· wa.s restar ted from August 
1968 in one exchange and from January 1969 in another. 

Based on the average _ earnings from July 1965 to June 1966, the 
1oss of revenue from July 1966 to July 1968 for these 45 connections 
was about Rs. 33,000 and for the exchange as a whole, Rs. 2.67 lakhs. 
If account is taken of the increasing telephone habit cf the community 
the foss may be much more. Even after re-introduction of meter test-
ing, the revenue of the exchanges has not picked up to the level of 
1965 although the working connections ·are more or less the same. 
·The average revenue per · telephone from February 1969 to February 
1971 was Rs. 159 compa.red to Rs. 258 in 1965-66. 

The Department stated (November 1971) that disciplinary r-.ction 
was in progress ag·ainst the concerned officers. The Department fur-
ther stated that a third exchange was opened for February 1969 in 
Bareilly and that a large number of subscribers having business inte-
rests were transferred from the two exchanges to the new exchange 
resulting in fall in the average revenue of the two old exchanges. It 
is , however, seen that 251 connections were transferred from the two 
exchanges and their average annual revenue calculatd on the basis of 
earnings during six months after transfer was Rs. 369 against Rs. 203 
<luring six months before transfer. Further the average annual 
revenue per connection in the old exchanges which was Rs. 179 in 
the two quarters after the transfer of connections to the new exchange 
declined to Rs. 153 during September 1969 to F ebruary 1971. 
[ P aragraph 8 of the Report of the Comptroller and Auditor General 

of India for the year 1970-71-Union Government (Posts and 
, Telegraphs)]. 



... ~1.19: J 'Fhe ·. CommittteeHdesired/t~ know: how far .the departmental 
o:i;dei; for .testing- 0ft a11 '.tlie: meters Jleriodic~1ly in an exchange·, were: 
~allow. The Secretary Ministry of Communications stated: "Sir, test-. 
lilE(' of meters i~ a .rigid cheek which is observed in -all' the exchanges. 
But I would like to explain as to what happened in Ba.reilly. Bare-
illy case came to our notiee in"l968 when we had a letter from one 
~f the staff saying that there wel'e ·some malpractices by which 
m1:1ters were put out of order. Of· coun;e, the revenue had been ga-
in!: down. Nobody had noticed it till this particular complaint came · 
and the Director of Telegraphs from Lucknow went there and 
he ordered th?t all the meters should be tested and all the meters 
were te<sted. I cannot say as to whether the meters were tested' 
pr.eviously . or not. Apparently, they were not tested earlier. 
When he went there and ordered the testing 0f all the me-
ters , he found that some of the meters were-faulty. Now, meter test-
ing is a very rigid test. If a meter shows less in 8 steps, it has got to 
be replaced. This is a very rigid tes t. This was noticed in some of 
the meters bui. still they were recording. Instead of ten, it used to be 
six or five or seven. Actually, what our surmise is that some ele-
ments in the exchange in collusion with the subscriber have short-
circuited the meters. This is a manual board. Bareilly is a manual 
exchange. In a manual exchange, they have got about seven or 
eight boards and each board has gQt 10 cords. As soon as the cord' 
circuit is connected between the calling subscriber and the called 
subscriber, it w ill automatically give one impulse to the calling subs-
criber's meter. This cord circuit went faulty because of the short of 
the meter. Relay started burning out. These cord circuits were re-· 
placed off and on. But it was only about two months back, when 
a very detailed investigation was carried out, we found that this· 
particular re!ay in the cord circuit was giving trouble. Now, if 
the ex change had carr ied out the la id down procedure, this would 
have come to our notice much earlier. Our investigation which wa.s 
carried out in July shows that all the tests were not carried out. 
What we did immediately was this. We wanted to check up whether 
similar lapses have occured in other manual exchanges in the 
country. We sent round the people to all the manual exchanges 
and got reports from them and we found that, much to our surprise, 
the number of cord circuits which were found faulty , were very-
few and they were almost negligible. It was only in Bareilly that 
a large number of cord ci r culits were put out of action. As far as· 
establishing a call w as concerned, the c-all was established. But 
the meter did not operate. It did not give ai\ impulse to the 
meter to operate . Actually, Sir, as I was mentioning, this· 
particular aspect of the c:t~e r:ame to our notice only a.bout 
two m onths back. It was in July and since July- we have-



taken the readings. 
:i: eadirigs." 

19 

There has been a remarkable .spur in 'fhe :. 

1.20. When asked about the persons found guilty of mal-practices 
at this Bareilly Exchange and the action, if any, taken agamst them, . 
t11e ;:iecretary, Ministry oi Communications stated: ."There were three 
officers mvo1 ved and some non-gazetted start. As against one of the 
Ofhcers, charges were qmte serious. So, we had to refer the case 
to the Centra1 . Vig11ance Commission. As far as the non-gazetted 
staff were concernea, charge sheets were kept pending because:: we 
wanted to know what the Central Vigilance Commiss10n is ·going to 
say. Subsequently, i have issued instructions to the authorities con-
cerned that they should go ahead as far as the non-gazette.ct staff are 
concerned, and frame charge-sheets. Our recent investigations of 
July this year showed that there must have been some more officers 
against whom these charges can be levelled." 

1.21. In reply to a question, the witness further stated that they 
had received the first complaint from a staff member about this 
Exchange in July, 1968. The Committee wanted to know if any 
time was lost in taking the action promptly. The Secretary, Minis-
try of Communications, stated : "The case came to our notice in July, 

.1968 and the same month we called for a report from the Vigilance 
Officer in the Circle Officer at Lucknow. In March, 1969, after near-
ly 8 months, we got an interim report from the Postmaster General, 
saying that there was some truth in the allegations and that he will 
send a complete report. In April, 19'69, we wrote to the PMG's office 
again to expedite the detailed report; and in September, 1969, Audit 
intil'nated that they have submitted photo-stat copies to the PMG. 
In November 1969, we received a repo-rt from the Vigilance Officer 
of the PMG's office. His primary conclusion was that there was 
truth in the allegations and suspicion in the integrity of the Officer. 
In July 1970, the PMG was asked to hand over the case to the Special 
Police Establishment after receiving the report. In March, intima-
tion was received from CBI, recommending departmental action, as 
criminal prosecution was not feasible. In April 1971, one month later, 
the PMG U.P. was inform<::d of the CBI's recommendation, which 
was accepted by the Department. He was asked to issue a list o.f 
charges against the persons concerned and also take action against 
non-gazetted officers. PMG sent brief charge-sheets in July, 197,1 
against three officers, viz . oE.e SDOT' an·d two BEST. In October 1971 
w e refened the case to the eve on the suggest ion made by the 
Department. Now, in November, 1971, the CVC desired that the 
explanations of the officer s concerned should be obtained first, be-
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:fore formal proceedings were initiated. In December, 1971, the PMG 
was told of the CVC's. desire to get explanations. The PMG for-
warded the explanation to the P&T Board in March 1972. In July 
1972 DDG(MS) in the P&T Board suggested to the PMG that he 
.should examine whether technical staff and also the clerical and 
revenue staff should not be proceeded against, .for consistent low 
bills. The PMG was also asked to expedite action against non-gazet-
ted staff. In August, 1972 the PMG Was asked to sen9. explanations 
of the remaining two officers, which were still pendi~g. PMG sent 
the explanation of the DET in August 1972 and intimated that the 
SDOT has been transferred to Calcutta under the RDT there and he 
has not sent his reply" . 

1.22. ·when asked ii pending the enquiry anybody had been sus-
pended, the Secretary, Ministry of Communications stated: "No, Sir, 
but the .SDOT who was incharge at that time, has been posted to Cal-
cutta. He is now not an incharge of any exchange but he is . doing 
technical work in regard to installation. Asked if any of the officer s 
had been promoted, the witness replied: "Nobody has been pr.omoted. 
Though the Departmental Promotion Committee met a number of 
times, but I know these people did not stand any chance for any 
promotion." 

1.23. The Committee desired to know the remedial measure taken 
after detection of this case, the Secretary, Communications stat ed, 
"The meters that were being tested regularly and we have got r e-
cords, but this particular test which I have mentioned earlier , was 
done on our investigation in July." Explaining the reasons for not 
doing it earlier, the Secretary, Ministry of Communications said, "I 
noticed it now. They were testing the meters all right. But they 
did not further test when the call was operating. That was now 
done which of course, is a lapse." When it was pointed out that it 
took about four years to detect this lapse, the witness further said, 
"I cannot say that the test has not been done. But I am convinced 
that it h as not been done. 22 cord circuits were found faulty ." 

· 1.24 According to Audit R eport it was found in November, 1971 
that no check w as ex ercised by the officer-in-charge of the Exchange 
on the meter testing register. The Secr etary, Ministry of Col".lmuni-
cation s explain ed: "There is little lacuna here. F or example , in a 
minor excl; ange, certain alteration go on either adding on n ew lines 
or '-'-'e r..:.odify these machines , etc. etc. I find that in an exchange a 
comulete set of r outin e r egister t o show that all these routines have 
been. carrid out w as n ot m aintain ed. There are r egi r+ei:-s w hich show 

' d i... • .._ - r1'' ' · ;:;' ' -.-,- +h at tJ-.fr!: ·rn<>ter c: 1 V P "' -:~n t<>ste : aere are ref lSLei'S v. ·" . , · 
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batteries have been tested but there is no register which shows that 
these have been carried to the Inspecting Officer and who can go on 
seeing that these routines have been done there. This is something 
which they are introducing now." When it was pointed out that 
there was a dereliction. of duty by the officer, the Secretary, Commu-
nications replied: "That is true, Sir. This particular check has not 
been carried out at .all." · 

1.25. Asked about the present position, the Secretary, Ministry of 
Communications stated: "I have got only six weeks figures which 
shows that there is an increase. It was only in July investigation 
that we found that it was not due to this calling rate or heavy 
calling subscribers but it was because this particular test had not 
been properly carried out. Now, this test was carried out. We 
found that 22 cord circuits w~re faulty and they were repaired 
and after they were repaired the calling rate has gone up." The 
witness further explained that the average number of calls per subs-
criber w as fluctuating round about 140. In April it went upto 148. In 
May it came down to· 116 and after repairs were carried out it has shot 
up to 205." 

1.26. In a written reply the Ministry of Communications have 
stated tha.t 8 gazetted and non-gazetted oft!cers are involved in 
the alleged malpractices and that disciplinary proceedings have 
already been or are being initiated against them. Apart from this, 
the PMG is also ex amining the responsibility, in this respect of other 
non-gazetted staff of the SDOP Bareilly and the Telephone Revenue 
Accounts Office, Bareilly. 

1.27. The Ministry have also stated that "the alleged modus opera-
ndi adopted by the officials w as to keep the meters out of order deli-
berately so that all the calls made from certain specific. numbers 
were not registered. A conspiracy between the officials concerned 
and the subscribers who had benefitted, is suspected. 

As regards the remedial measures, the m eters are being regularly 
tested so that there is no repetition of any such malpractice. In ad-
dition, DET !DEPS in-charge of the telephone exchange have been 
asked to maintain graphs separately for each exchange system under 
their charge and to investigate and take such action as deemed ne-
cessary if any steep fall in ·these figures is noticed." 

1.28. The Committee enquired if there was any ex change other 
than Bareilly where periodical test s were not made, 'the Sec ·etary, 
Ministry of Communications stated: "We ar e worried that this is 
not being car ried at other places. There are 1034 manual exchanges 
in the country. We decided to check all of them. 67 were found 
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. faul:tY. It ~s ia very srr;i:all. number. Out of 67, 58 have. been repair-
ed and 9 put 0,ut , of, coz:i:unjs;:>iun:.'. ' 

1.29. When asked wl}ether the meters fa Delhi were tested, ' the 
Secretary, Ministr:y, of Communications state.a: "In Delhi it is excess 
billing. If ,any . membeT complaint for ; spurt m his billing, we give 
him pr~visional bill based on previous three quarters highest and 
then we investigate into it. The investigaton consists of-we· 
check his ,meter. ·We check his line whether there is any cross con-· 
nection. We check his pot head cable connected with over-head line· 
and then if necessary we actually put his telephone with his concur- . 
rence under observation. If those things show that there is possibi-

' lity of increase in billed amount we give refund.'' The witness added:· 
"Actually in Delhi we have got about 100,000 subscribers and every 
month we get about 500 to 600 complaints. In most of the:::e comp-
laints we · find that calling rate is uniform. The~e is marginal up 
and down. We do get complaints where there has been a spurt. 
This can be due to: (1) .merely because of clerical error which can 
be easily rectified. We go to the recor<ls and check whet.her there 
is any mistake in totalling. (2) Piracy of telephone-the line of 
one subscriber going to another subscriber." 

1.30. When asked whether an individual subscriber could do this· 
mischief, the Secretary, Ministry of Communications stated: "He 
can do it either himself directly or he can do. it with the assistance of 
our line staff. But of late we find even the line staff are not requir-
ed. There are other people who know how the lines are connected 
and who can give connections . I cannot put all the blame on the line 
staff." The witness further stated: "Each subscriber has got a pair of 

·wires from his telephone to the exchange and there is individual 
meter on that pair of wires in the exchange which records whatever 
calls are made, these come from underground cables right up to 
your house in a colony. All these are connected to over-head wires 
and these are connected to the house . The box where underground· 
ca bl es are connected are at 4 to 5 feet hei~ht and · it can be very 
easily opened. You can unscrew the wires from one subscriber and 
connect them to other subscriber. This is what was done. Last year, 
we caught seven-eight people doing this. Th~s is done for a short 
time. At that time, you think that yn1_1r telephone is not in order, 
but after sometime it starts working. H::ilf an hour is enough i:f one 
puts a call to Bombay. It means Rs. 6/- per minute, Rs. 180/- is 
added to your telephone bi.11. This is a major problem for us. We 
have started raising al1 these junction boxes to height of 12-10 ft. so 
that nobody while standing on ground can do this. One has to climb 
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.on the poles. We are doing on a-pqased programme b'asis. Half of this 
work i11s been' over." · 

1.31. The ' Committee take a serious view of th'is . case of alleged 
.fraud in two Telephone Exchanges at Bareilly involving 8 gazetted 
.and no.n•gazetted officers resulting in considerable loss of r,evenue 
.(about Rs~ !.67 lakhs). The officials concerned delib~rately kept the 
telephone meters· out of order so that all calls made .from.1certain 

. specific" number were not- registered. The Department suspect a" 

.conspiracy · between the officials concerned and· the subscrilrer1. Al-
.though the average · calls per quart~r registered a sharp decline from, 
.July, 1966 (the average calls per quarter declined born .. 29&10 in 
.1965-66 to a680 in 1966-67 and 2285 in 1967-68-quarter ending June 
.1968), this went- unnoticed' till July;' 1968, when the' Department in-
·vestigated, the ·niatter on receipt of a complaint• and attributed the 
.decline to faulty functioning. of meters •wliich had not been properly 
;tested. It is evident that the · malpractice would have contin:ued 
·even after July, 1968 but for the complaint made by a stat! member to 
the Department'. The Committee have been inforlned that after 
'detection of this case, all the 1034 manual exchanges in the country 
·were checked and 67- were found fautly. The Committee desire that 
the Departnient· sHould thoroughly review tlie present procedure of 

·testing meters arid inspection of telephone exchanges with a view to 
plugging loop-holes and strengthening vigilance over· the exchanges. 

J:.32. Although the malpractices in -tliis , case came to the notice_ of 
the Departm ent• in July, 1968, no conclusive action has so- far been 
·taken against the 8 officers involved in the case. The Committee are 
·dissatisfied witli the• slow progress in this regard' and desire that ne-
·cessary steps should be taken to expedite the departmental proceed-
'ings: Tlie Committee would like to be informed about the action 
·taken against the officers concerned'.. 

1.33. The Committee find that there• are complaints from subscr.i-
·bers in Delhi about excess billing.· One of the reasons for exces1t 
'billing is the piracy of the telephone, which is made' possible l>y a 
subscriber tempering with connecting wires in the juetion box 
either with the help of· the ·line staff or without it. As a reme-
dial measure the Department have started raising the height of the 
:junction bo·xes to 10-12 feet so that no body standing on the .gro~n~ 
can open them. The Committee desire that apart · from t~1s , v1g1-
lance over the junction boxes should also be made more effectively 
J>eriodical and random checking. 
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DEPARTMENTAL MAIL MOTOR SERVICE 
Audit Paragraph: 

1.34. Prior to July 1967 the mail mo':or service at Gauhati .was: 
run through private contr~ct'ors af an'· annual co;t of Rs. 5.60 lakh. 
To achieve economy the service was departmentalised in July 1967 .. 
It was estimated that the annual cost under the departmental sys-
tem would be about Rs. 5.53 lakh. Five three-wheeler vehicles 
(one stand-by) were purcliased for · about Rs. 0.47 lakh. To run the: 
serv.ices, four drivers, one cleaner and three class IV staff were ap-
pointed between July 1967 and October 1967 arid one mechanic 
from ·May 1970. In addition, one Assistant Postmaster on ·part-
time basis ·was employed for the purpose. 

Within Five months of departmentalisation, four vehicles began. 
to suffer from f.req~ent break-.dqwns, the fifth one also doing so 
from the ninth month. The aver.age number of days .. the vehicles 
remained off the road was 192 in 1968-69, 157 in 1969-70 and 289 in 
1970-71. . In May 1971 only , one vehicle was in running condition. 
Th~ expendifure on their repairs was about Rs. 0.36 lakh till 1970-71. 
Even these repairs did n'ot ma.ke the vehicles regularly operationaL 
As ·a result, taxies were hired on hourly basis for carrying the 
mails (without approval. of the competent authority). The average 
annu~l expenditure on hiring charges was about Rs. 0.56 lakh from 
1968-69 t.o 1970-71. 

Although the mails wer e carried m ainly i.n hired taxies, ther e 
wa.s no reduction in the establishment of the departmental mail 
motor service, except' that one dr iver from November '1970 on the 
ground that services of drivers and class IV staff were needed for 
escorting and exchange of the m ails at various points and in the, 
hope that _the departmental vehicles would be repaired and 
pressed in to ser vice at any time. The average annua.l r ecurring 
estal:il!shment charges including repairs to vehicles was about' 
Rs. 0.67 lakh from 1968-69 to 1970-71. 

Thus', compar ed ·to the annu al contract ua'l. r ate .of Rs. 0.60 lakh 
the annual expenditure in the post~departmenta.lisation per iod v:as 
about Rs. 1.23 lakhs. 

. . 
The Postmaster General stated (October 1971) that the loss was 

~ t.. . .. • . 

due to procurement of unsuitable vehicles. The Posts and Tele-
gr~phs. Board stated CQecemb.er 1971) tha t the contention of the· 
Postmaster-General was not quite correct as performance of simi-
lar · vehicles supplied elsewhere was satisfactory and that the uti-
lity of 'such vehicles, however, was aga.in being con~i~ered. The· 
Posts and Telegraphs Board also stated that (i) the Postmaster 
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General had referred the case to the Special Police Establishment 
for investigating the affairs of the mail motor service, (ii) ·the' 
indifferent performance of · the mail motor service as mainly due' 
to poor maintenance, (iii) to watch over gainful use of the vehicles,. 
the post of a manager was sanctioned in December 1968 but n0> 
qualified person was ava~bl~, (iv) in absence of dep~rtmental 
workshops, the vehicles had to be got serviced and repaired through. 
the trade which charged exorbitant rates and also delayed ser--
vice with the result that the vehicles were frequently off the road,. 
(v) efficient running of the vehicles was plauged by non-availability-
of spare parts and (vi) maintenance of posta1 service was essential' 
and to .review the same from · profit and . loss· angle would not be: 
correct. 

[Paragraph 9 of the Report of the ComptroHer and Audito;r 
General of India for the year 1970-'Zl-Union Government (Posts and: 
Telgraphs)]. · 

1.35. Giving reasons for departmenta1is.ation of Mail Motor Ser-
vice at Gauhati-the Senior Member (Posts) stated that when we· 
found that' the c0nti:-actor service does not run satisf~ctorily, he does-
not .maintain the required number of vehicles, under these circum-
stances, we were compelled to introduce main motor department if" 
no other 'contractor is forthcoming." 

1.36. The Committee asked' how the average cost per kilometer 
was worked out a.t 0.40 paise per kilometer at the time of depart-
mentalisation and whether the cost was deliberately estimated on 
low side to justify the departmentalisation, the contractor's cost . 
being about 0.45 paise per k. m. The Senior Member (Posts) ex-
plained: "In 1966-69 the calculations made by the people who were 
there, unfortunately they are not available at present." He added 
that when the service was introduced, the average cost was 90 paise 
for the four '~heeler. We wanted to introduced . cheaper vehicle · 
and calculation for this vehicle was arrived at 40 paise. Unfortu--
n ately I have not been a.ble to check the calculations" The wit-
ness .further added: "The file is lost." 

1.37. The Committee drew attention to the remark of the PMG, 
Shillong when the case was referred to him, wherein he stated in 
1971 it (loss)is the automatic outcome of placing unsuitable · 

vehicles .. . . Certain vested interests w:ere perhaps behind this un-
happy stste of affairs and so the ca.se has been taken up with Special-
Police Establishment for a thorough probe into the entire affairs of 
the departmental Mail Motor Service, Gauhati." The Secretary,. 
Ministry of Communications stated: "As far as · the opinion of the· 



:Postmaster General is concerned, apparently there were some vest- . 
·ed iinterests as our subsequent investigations showed. I am noit 
talking about the selection of tempos. I am talking about subse-

·quent happenings in Assam." About the enquiry he stated that 
"'\~e have got an interim report of the enquiry." The Senior Mem-
·ber (Posts) stated: "The· case is already being investigated by the 
,Special Police." About· findings of the interim report the Senior 
.Member (Posts). informed,. that "they have suspended one officer and 
disciplinary proceedings have also been taken up against two other 

-.officials." He also stated that the suspension was due to negligence 
-.of duty i.e. whate:ver precautions an individual is supposed to take, 
perhaps he has failed in it. The result -0f the disciplinary proceed-

.ings will show what charges are finally established." 

1.38. Clarifying the ' position the secretary, Ministry of Com-
munications further stated: "I would like to clarify two points. 
When the Postmaster General says that the state of affairs was 
not a ha.ppy one, he is . apparently referring to whatever happend 
after the tempos reached Gauhati. As far as the selection of tempos 
is concerned, also, he has given a remark. But the Postmaster 
General's remark-is based on what he has seen over the last two 
·or three years. With that experience, we too would have changed 
our op1mon. But I would like to say that when the tempos were 
'introduced, it wa:s felt that those were commercial. They were 
introduced not only in Gauhati but in a number of other places 
:also." 

1.39. The Committee asked how the P&T Board ' had stated in 
'December, 1971 that the opinion of the · :e_o.stmaster General was 
not correct. The Senior Member (Posts). explained: "The Post-
master General's opinion . that, the vehicles were · not suitable is 
something which we cannot accept because similar vehicles have 

'.been supplied to dozen different places." 

1.40. The Committee wanted to know whP.n the file was lost. 
'The Secretary, Communications. stated that "It came to my notice 
only two months ago." He further stated that "W~ will cont.inu~ 
the enquiry and we will put 0ur DirPctor. of Comril::tmts on the )Ob. 
In a written reply, the Ministry of Communications subsequently 
·stated: 

"A new file.- has since been reconstructed on the basis of the re-
cords availa:ble from the file of the 8ircle Office, Shillong. Ho·w-
ever it may be mentioned that the two files (one dealing wi~h ~he 
·1ntroduction of departmental MMS Gauhati and another dealmg 
-with the procurement of vehicles and general correspondence) 
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have since been trac·ed. It is seen from the notes recorded that one 
of the two contractors was using the Tempo pick up van for trans-
port of mails from Head Post Office to the Air Port and vice versa 
prior to departmentalisation and that one of the Tempos of the air 
mail contratcors was also made to visit each post office in order to 
study whether all the post offices could be reached by Tempo and 
that no difficulty was experienced on this score. It has been men-
tioned in the not·e that till we set up our own repair organisation, 
facilities to get the Tempos repaired locally are available in Gauhati. 
It has also b_een stated in the note that the Tempo delivery van 
would be quite suitable for this purpose. It appears that the low 
initial investment and low operational cost also have heen taken in-
to consideration for the selection of Tempo vehicles. From the 
above it can be seen that all the points have hee·n examined before 
going in for Tempo vehicles . 

.As regads the genosis of 40 paise per K.M. as the departmental 
cost for MMS Gauhati, the same was worked o.ut as per the practice 
followed for working out the pepartmental cost showing the anti-
cipated running cost per K.M. The Departmental cost per K.M. 
was worked out taking into account the cost of 5 Tempo vehicles 
and the establishment charges for 4 posts of drivers. While work-
ing out the cost per K.M. the interest on Capital investment at the 
rate 7 per cent, cost of depreciation, pensionary charges at the rate of 
42 per cent of the establishment charges by way of indirect charges, 
the cost of petrol, oils and lubricants, cost of maintenance, repairs 
and the Misc. contingent expenditure by way of direct charges have 
been taken into account. The Departmental cost works out Rs. 4400 
Rule 7000 miles) to 63 paise per mile (i.e . 4D paise per K.M.). Based 
on these calculations it was stated that the estimated cost of running 
the MMS worked out as 40 paise per K.M." 

1.141. The Committee desired to know the reasons for the 'Depart-
ment not having set up their own departmental workshop. The 
Senior Member (Posts) stated: In Gauhati, there were 4 vehicles 
and one stand-by. Opening of a departmental workshop for only 
4 or 5 vehicles is not likely to be economical at all. The Depart-
mental workshop would come but not immediately." 

1.42. It was pointed out that the Department had themselves 
given justification for setting up a workshop while askin~, for cr.ea-
tion of posts. The Senior Member (Posts) stated that The. diffi-
culty arose because we did not have a suitable place for openmg of 
workshop." He added, "There is another thing also. From 1968, 
we tried to get a manager appointed but we were not able to do so 
even though the UPSC advertised this post more than once. Un-

402 LS 
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less we get a qualified Aut9._mobile Engineer, we cannot start a work-
shop. We should have Engineer in position." 

1.43. While ·explaining the reasons for not getting an Automobile 
Engineer for· this post, the S·ecretary Ministry of Communications 
stated: - "We have to recrnit through the PUSC and they have 
tried mor_e than once. They have not been able to get one candi-
date. -They have asked us as to why we should not offer a higher 
scale." ·The witness further stated that "in the latest advertise-
ment, we have told the PUSC that we are prepared to give six ad-
vance increments. H is · a class II scale - Rs. 350-900." Asked if 
the Department could not get an E:ngineer from another Depart-
ment, the Senior· Member (Posts) explained: "We had asked on loan 
from State Government, but we could not get." 

., . 

1.44. In written reply, the Ministry stated: 

"At the end of 1968 the post of a technical Manager in class 
If fcir MMS Gauhati was created. As per recruitment 
rules the post is to be filled through UPSC. Efforts were 
made to fili up the post through UPSC but no suitable 
officer has been selected by the UPSC so far. Efforts 
were also made to take an officer, an Automobile Engi-
neer, on deputation from Assam State Road Transport. 
But the efforts made by the Postmaster General, Shillong 
in this resP,ect also failed. When the Postmaster General 
'Shillong approached the State Go-vt. for the loan of a 
technical officer they suggested the names of two officers. 
But those were not considered suitable as both of them 
were non-technical officers. 

It may however be mentioned that the UPSC have made an-
other attempt recently to recruit the Managers for Mail 
Motor Organisation. The candidates were interview'ed 
by the UPSC) in November, 1972 and it is expected that 
the result of their selection will be known shortly. In 
the absence of a qualified Manager, a full fledged depart-
mental workshop could not be set up at Gauhati . How-
ever in Nov. 1970, an Automobile Mechanic has been 
posted to attend to the repairs departmentally and re-
cently_ a Deputy Manager who has experience in ru~~­
ing of the service has been posted at Gauhati from S1h-
guri to look. after the service. Th•e service is no·w runn-
ing satisfactorily." 
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1.45. The Committee note that one of the considerations for de-
partmentalisation of the Mail Motor .Service at Gauhati hy using 3 
wheeler vehicles was economy in expenditure. The Committee how-
ever feel that the estimate of the running cost at 40 paise per kilo-
meter prepared by the Department was on the· low side. They desire 
that the reasonableness of this estimate should be gone into. It is. 
indeed surprising that the departmentalisation was embarked upon 
without ensuring pr·oper facilities for the i·epair and maintenance of 
the vehicles. The Committee desire that it should be thoroughly in-
vestigated how the vehides started suffering frequent break-clowns 
within five months of the departmentalisation. They would lil:;e to 
know the position :regarding the establishment of the work shop and . 
the utilisation of the ve.hicl~s . 

1.46. The Com mittee find that certain irregularities in the running 
of mail mo.tor service are under investigation by the Special Pnlice 
EstabHshment. The Committee desire that the investigation should 
be completed expeditiously. The Committee would like to be infor-
med aoout th e outrome and the action taken against the officials con-
cerned. 

EXPENDITURE ON DELIVERY OF HEAVY MAIL 
Audit Paragraph 

1.47. The departmental rules provide for incurring of extra ex-
penditure on labour on 1each occasion when weight of mails to1 be 
delivered exceeds 10 kgs. per postman. The expenditure in such 
cases is certified by the postmaster after recording the aggregate 
weight of articles sent out for delivery. 

In course of test audit of a post office in the U.P. Circle it 
was noticed (July-August 1969) that the average monthly expendi-
ture per postman in 1968-69 in the Head Office delivery zone was 
about Rs. 46.05. Test check of records disclosed the following: -

(i) Double/bogus payment (5 cases) 
(ii) Payments to the same labourer 

for employment on different (74 cases) 
(iii) Payments not supported by 

~cquittance of payees (127 cases) 
On the defects being pointed out (August, 1969) the average 

monthly expenditure per postman dropped from Rs. 46.05 in 1968-
69 to Rs. 19 ;40 in 1969-70 and Rs. 13.30 in 1970-71. The total expendi-
ture in 1969-70 and 1970-71 was Rs. 65 .164 and Rs. 44,665 respectively 
against Rs. 1,54,677 in 1968-69. The Department was trequested 
(October, 1971) to conduct a review of such expenditure in other 
post offices. Tlie Department stated (December, 1971 that (a) cer-

• 
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tai~ arbitrary restrictions were imposed immediately after Audit 
pomted out th~ irregularities and hence the fall in expenditure and 
(b) that a rev1'eW of such expenditure in other post offices had been 
undertaken. · 

[Paragraph 13 of the Report of the Comptroller and Auditor-Gene-
ral of India for the year 1970-71-Union Government (Post and 

Telegraphs)]. 

1.48. The Committee understand from the Audit that after the 
defects were pointed out, the expenditure came down substantially 
as below :-

September , 1969~.Niarch,1 970 

(c:: xcluding D ecember , 1969 fo r which figure is no t available ). 

1970-71 

1971-72 

- - ------- ---- - - - -------

Rs. 
14,028 

44,665 

The average monthly exp·enditure per postman decreased as 
follows:-

1969-70 19 . 40 

1970-71 13·30 

1971-72 II · So 

In other words, compared to the year 1968-69, the reduction 
in expenditure was about 58 per cent in 1969-70, 71 per cent in 
1970-71 and 73 per cent in 1971-72. 

1.49. It is further learnt from audit that when the irregularity 
was brought to the notice of the Post-master General, Lucknow, the 
latter stated (January, 1970) that 2339 vouchers of different rqonths 
were examined, but no irregularities of the nature mentioned by 
Audit were found. However, no detailed report on the specific ins-
tances brought out by Audit has been sent so far (April, 1972) ex-
cept the five cases of bogus idouble payments which were found 
established. The Postmaster-General, Lucknow,. however, stated 
in September, 1970 that the reduction in expe·nditure subsequent to 
audit objection was achieved 'at the cost of depriving the delivery 
staff of their rightful dues' . It was, however, admitted that as the 
treasury work in the Lucknow post office was performed by Con-
tractor, checking of vouchers was not done by the agents of the 
treasury contractor as carefully as r equired. 

1.50. The Committee desired to know whether the investigationJ 
into all the specific cases of irregularities pointed out 1by tlre Audit 
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in the Head Post Office had been completed and if so, the result of 
the investigation made and action taken in each case. In reply the 
P. & T .. Board intimated as follows: 

"The Audit had pointed out that investigation should be made 
in respect of 320 vouchers. Out of the 320 vouchers, l6r vouchers 
have been reported 0by the Postmaster General U.P. Circle to be not 
traceable. The Postmaster General, U.P. Circle has been requested 
to take suitable disciplinary action against those responsible for the 
loss of these 16 vouchers. Out of the remaining 304 vouchers, dis-
ciplinary action has been initiated in respect of 64 vouchers. In 
addition to the 40 departmental empoyees involved in the 64 cases, 
the Treasury Contractor and his employees at Lucknow General 
Post Office were also responsible for the irregularit:i.es. The Trea-
sury Contractor has been called upon to make good the amount of 
losses involved. There is no possibility of taking any disciplinary 
action against the Treasury Contractor; the Contractor's services 
are however being terminated with effect from 1st August, 1972, in 
pursuance of a policy decision taken by the Department. 

In respect of the remaining 240 vouchers also, disciplinary pro-
ceedings would ·be initiated sho·rtly" . 

. 1.51. According to the Audit, the P. & T. Board informed (July! 
December, 71) that the fall in expe·nditure in 1969-70 and 1970-71 
was due to the following reasons:-

(i) Immediately after Audit pointed out the irregularity, a 
blanket ban was imposed restricting the expenditure 
arbitrari~y to Rs. 50!- on an average per day, although the 
work load did not justify such a measure. The restrk-
tion was operative from September, 1969 to March, 1970 
and was gradually relaxed. 

(ii) Prior to September, 1969, letter mail articles were in-
cluded in calculating the total weight of articles for the 
determination of the limit of 10 Kg. From September, 
1969 these are being excluded for the purpose. 

1.52. The expenditure of the Head Post Office Zone in 1970-71 
and 971-72 was Rs. 44,665 and Rs. 41,095 respectively which is much 
less than the expenditure of Rs. 1,54,677 in 1968-69 even after the 
restriction of Rs. 50!- on average per day was withdrawn. The 
Committee, therefore, desired to know whether it did not •estab-

lish that there. was real scope or reduction in the expenditure. 
Explaining the position the P . & H. Board have stated: 
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"In addition to the two reasons already stated by the P . & T. 
Board earlier regarding the fall in expenditure in 1969-70,. the fol-
lowing factors were also responsible for the fall in ·expenditure dur-
ing 1970-71 a:nd 1971-72, when compared with the expenditure in 
1968-69: 

(i) There was a general strike and 'go slow' in September, 1968, 
which led to widespread dislocation of mail services and conse-
quent accumulation o·f mails all over the country. The clearanC'e 
·of this accumulation would have led to an additional expenditure 
·on coolie chargffi d'uring the following months in the expenditure 
during October, 1968 and November, 1968 exceeded Rs. 15,000 per 
month. The situation which obtained during September, 1968 was 
·of an unusual character and would have contributed to the higher 
expenditure during 1968-69. 

(ii) In September, 1970 the strength of the postmen in Lucknow 
General Post Office was augmented by 10 postmen. This addition 
of the postmen to the strength of General Post Office resulted in fall 
of expenditure in Goalie charges because excess mails got distribut-
ed among the additional staff. 

All the factors enumerated above have contributed to the increa-
sed expenditure during 1968-69. The Supervisory official found res-
ponsible is also being suitably dealt with" . 

1.53. The Committee enquired whether the 'two measures taken 
hy the Board accounted for 71 per cent and 73 per cent reduction in 
expenditure in 197D-71 and 1971-72 respectively as compared to the 
expenditure in 1968-69, the P&T Board replied : 

"It is difficult to quantify the percentage increase in expendi-
during 1968-69, due to the unusual conditions which 
prevailed in the aftermath of the general strike of Sep-
tember, 1968, and sub.sequent 'go slow' of the staff. 
Again, to what precise. extent the blanket ban restricting 
the expenditure arbitrarily to Rs. 50[- a day contributed 
to a fall in expenditure in the subsequent years com-
pared with the expenditure during 1968-69, is difficult to 
say now. All that can be. said is that there were some 
factors which were responsible for the increased expen-
diture during 1968-69 which were not in existence during 
1970-71 and 1971-72." 
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1.54. Asked about the results of the re.view conducted in other 
P&T Circles, the Department replied as fqllows :~ .·, 

"The results of review conducted in other Cirde (i.e., except 
the U.P. Circle) reveal the following:- ·· 

The Postmaster General, Bihar Circle has re.ported some irregu-
laties in Muzzafarpur Postal Division and he is taking ·necessary 
action to guard against such irregularities. 

In the remaining other Circles (bearring U.P. Circle), the re.view 
conducted do not reveal any irregulaties or malpractices." 

1.55. From the facts as furnished to the Committee -it is evident 
that there was a regular racket going on in the padicula1· Head 
Post Office dming 19-68-69 to cheat Government in connection with 
the delivery of heavy mails. The test check by Audif discl'osed a 
variety of irregularities and malpractices induldged in by the postal 
staff. Departmental investigations have revealed that besides the 
postal staff, the Treasury contractor and his etnpl<iyees were respon-
sible for the irregularities. . As many as sixteen vouchers are statedt 
to be not traceable and a large number of postal employees a1;e 
said to be involved in this conspiracy to defraud the Government 
and obtain bogus payments on fake or fictitious vouchers. ~he 

departmental enquiry having already established that irr~gularities 
were committed, the Committee desire that the ·case should be 
handed over to the police with a view to bringing the offenders . to 
book according to the law of the land. Simultaneously depart-
mental action should be taken to· punish the staff found guilty of 
dereliction of duty, negligence or sfackness in supervision, . The 
Committee would like to be informed of the final outcome _of . _the. 
-cases. 

1.56. The Committee note that the review conducted _ in othe1· 
Post Circles has revealed irregulariHes in one Postal Division in 
Bihar. The Committee desire that the P&T Board should; in consul-
tation with audit, tighten up the procedui;e regarding delivery of 
heavy mails so that recurrence of such irregularities and malprac-
tices would be obviated. 

TRENCHING MACHINES 

A,udit Paragraph 

1.57. Four trench ·aigging machines costing about Rs. · 3.17 lakhs 
were imported in February, 1965 for trenching work in the Bombay-
Madras colaxial cable project. The machines were proposed to 
displace manual labour for digging trenches and were expected to 
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be economical in operation. They were sent to the proje.ct in May-
June 1965 when trenching work in that project was already over. 
Immediately thereafter, they were diverted (at a cost of Rs. 5,450) 
to the Madras-Ernakulam co-axial cable project where trenching 
work was in progress; but the machines could not be used there as 
some parts were missing and some were damaged. After repairs 
at a cost of Rs. 3,893 they were brought to use between August 
1965 and February 1966; but as they could work only on long stret-
ches of soft or moderately hard terrain, they were used for tren-
ching only 72 kilometres (about 10 per cent of the total route . 
length of the project and 13 per cent of the route l~ngth trenched 
after the machines were received). In addition, they were used for 
trenching 45 kilometres in the Trichi-Madurai route. In March 
1969 and March 1970 the machines were diverted (at a cost of 
Rs. 1,600) to the Madras-Calcutta co-axial cable project, but there 
also they remained un-utilised (December 1971). Thus during the 
entire period of more than 6t years upto December 1971 the 
machines costing Rs. 3.17 lakhs were used for trenching only 117 
kilometres. During that period about Rs. 36,370 were spent on 
pay and allowances of their operating staff, Rs. 3,893 on repairs and 
Rs. 7,050< on transportation to different projects. 

The Department stated (November 1971) that the decision to 
purchase the machines was taken keeping in view the large quan-
tities of cables proposed to be laid during the Third Plan period 
and the difficulties generally felt in mustering labour for trenching 
work, but because · of the special efforts made by the project staff 
to recruit labour, bulk of the cables was laid before the machines 
arrived. The. Department also stated that the machines would be 
utilised in future trenching works where the nature of terrain was 
found suitabJe. 

[Paragraph 12 of the Report of the Comptroller and Auditor-Gene-
ral of India for the year 1970-71-Union Government (Post and 

Telegraphs) J. 
1.58. The Committee wanted to know the purpose for ordering 

the Trenching machines and reasons for their poor utilisation dur-
ing the last six years. The S-ecretary, Communications stated: "In 
1963, we were having a very .large co-axial cable laying programme. 
We felt we must have some means by which these cab1'es could be 
laid rapidly . In the west, these machines are used very exten-
siwly in almost all cable laying except in the. city limits. So we 
ordered these from DGS&D. At the time of placing order, work 
was going on in a number of places. We felt these could be 
used when they arrived . Actually when the machines were des-
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~atched to the point where the work was going on, most of the 
work had already been completed. This was only part of the work 
completed because the co-axial cable laying programme is a con-
tinuous one. Even now we are having a very large cable laying 
programme. Looking back, I do admit there was no proper· 
planning. The machines could be used only on certain soctions of 
the route. The construction parties should first have made a sur-
vey of the entire route, selected the places where the trenching 
machines could be used, earmarked them only for such places and 
get the rest of the work done by contract or hired labour. This was 
not done,, and everytime the machine was sent to a plaC'e, it was. 
found work there had already been completed and had to be shifted 
somewhere else. Of course, in the meantime, quite a lot of trench-
ing work has been done by these machines, but certainly they 
could have been used much more." The witness added that "these 
machines were ordered in November 1964. We had 743 kilometree 
where lines were to be laid. By the time the machines arrived in 
April 1965 we had laid everything but 63 kilometres. These 63 
kilometres were near the urban areas where these machines could 
not be used. My experience is that for long stretches of routes these 
machines could be profitably used. I admit that they have not been 
used properly." About the pres'ent position of the machines the 
Secretary, Communications stated. "We have got these 8 
machines. They were ordered at the same time." The Member 
(TD) P&T Board stated: "The Audit Para however, mentions 
about 4 machines. There are 4 other machines used in the North." 
About the performance of the 4 machines used in .the North, the 
witness stated: "They have been used quite extensively. On a 
route of 400 km we used them for 224 km." 

1.59. The Committee also desired to know whether the 
machines referred to in the Audit Repo,rt have been used after 
December, 1971. The Ministry of Communications in a note 
stated: "The machines referred to in the Audit para have not yet 
been us•ed after December, 1971. As already mentioned they are 
expected to be used in future cable laying works." 

1.60. In a written reply, the Ministry stated: 

"The information on the utilisation of the machines in the 
Northern and Southern Regions is given below: 

P erio:l of use Extent of trench- . 
ing done Region 

Southern August 1965 to II 7 Kms. 
March r970 

Un to December 250 Km s. 
___ _ _ ______ 197._1 _ _ ___ ----Northern 
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(i) · The Trenching Machines were ordered primarily for ex-
pediting the cab1'e laying works in Bombay-Madras and New 
DeLhi-Bomb'ay iCo-aocial Routes. By the tJme ~hese machines 
were actually received, most of the cable laying works on these 
Routes were completed by mustering large number of labour by 
special efforts. These machines were, therefore, diverted to other 
Projects. In Souther n Region these machines were used in 
Madras-Ernakulam and Tiruchy-Madurai Routes. These 
machines could be used only for short lengths as they could not be 
operated too close to the tr ee line or on rocky soil, culverts,. etc. or 
on narrow berms of road embankment. 

(ii) In the Northern Region these machines have been used to 
a considerable •extent in New Delhi-Bareilly-Lucknow route 
where trenches to an extent of about 200 kms. were dug with these 
machines out of a total route length of about 500 kms. Here again , 
they could not be utilised for a greater length due to the reasons 
given above. 

We have a number of co-ax ial cable Schemes in hand both in 
the Southern and Northern Regions. We propose to utilise thes•e 
machines to the extent possible for digging trenches for cable lay-
ing in both these Regions. Instructions have been issued to the 
P roject officials to survey and earmark the stretches of Routes 0n 
w hich the Trenchers could be used to advantage." 

1.61. When asked if the Departme'nt had made a proper study 
as to why these machines were imported, the Secretary, Communi-
cations stated: "I do· not think a separate study was made on these 
lines, but in ' the proposal, there was some anxiety shown for com-
pleting the cable work as quickly as possible." The witness added : 
"'The proposal to impo·rt these machines came from our Planning 
Branch of the P&T Directorate. They are technical people and they 
have made a deep study." The Secretary, Communications stated: 
"The decision to import the machines was taken on 4th December 
1963. Indent was placed on DGS&D in February 1964. They called 
for tenders in 1964. The machines were received at port on 27th 
January 1965 and 18th F·ebruary 1965." Asked whether any delivery 
period was indicated to the DGS&D; the witness replied: "We indi-
cated immediate delivery." 

1.62. Regarding obtaining sanction for the import of these 
machines, the Secretary, Communications stated: "We got the ap-
proval of the Economic Affairs Department in January 1964 and 
the indent was placed on the DGS&D in February 1964. But the 
estimates were sanctioned much later. Once the Government's ap-
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proval for purchase is there, according to the usual procedure-I 
do not say ,whether it is correct or no t-the detaHed estimate is 
prepared when the full costs are known. The orders were placed in 
February 1964." In a written reply, the Ministry of Communica-
tions stated : 

"The EFC Memo for the Project had been approved before the 
indents were placed. The approval of the Ministry of Finance 
(E.A.D.) was also obtained for the release of Foreign Exchange 
before the indents were actually released. Again the concurrence 
of Finance was obtained before placing orders for the Trenchers. 
Only the detailed •estimates were prepared after the details of all 
the charges were known and then sanctioned by the competent 
authority." 

1.63. The Committee pointed out that the work was target1Jed to 
be completed in 1964 but the order itself was placed in February 
1964, the Secretary, Communications explained: "I am trying to 
justify what has been done. Cabling is not one short job. · It was 
not only one cable to be laid. It is a continuous process. E,ven 
today we are laying cable." The Senior Member (Finance), P&T 
Board stated: "We in the Finance Department also went into this 
question before giving our approval as to what will happen to• 
these machines when the work on these two projects is finished 
because they were importing the machines specifically for these 
projects, Then we were told that these machines will continue to 
be used on other projects after the completion of work on these 
two projects. So, the idea was not that these machines will be 
utilised only for these two projects but for other projects also." 

1.64. The Committee desired to know whether the suitability of 
the machines for terrains of the country was examined before 
ordering the purchase. In a written reply the Ministry of Com-
munications stated: 

"When the proposals to purchase the trencher were mooted it 
had been noted that while only about 400 kilometres of cable had 
been laid in 1962163, a target of 2500 kms. was set fol' 1964-65. It 
was felt that this volume of work could be carried out only b:v 
supplementing the labour force with Trenchers. No specific diffi 
culties appear to· have been onvisaged at that time in the utilisation 
or the machines." ' 

1.65. When asked whether the Department have worked out the 
economies of the use of machines and if so, whether the machines 
were found more economical, the Secretary, Communica-
tions replied: "We have made a comparative cost study of uti-
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lising the machine and trenching by manual labour. We have 
found that the saving per KM with the trencher is of the order of" 
Rs. 700. We have now 3831 KM of cables to be laid on 8 routes." 

1.66. The Committee desired to know if the Department has 
worked out the costs keeping in view the expenditure incurred on 
maintaining the staff for these machines, the expenditure incurred 
on repairs etc. The Secretary, Communications stated: "The· 
machine has got digging claws. It digs into the ground. The claws 
have to be replaced. They wear out. 

He further explained that the expenditure which has been 
wnrked out as Rs. 7001- per km, it includes all items." 

1.67. The Ministry in a written communication, have stated as 
follows the up-to-date position regarding expenditure on pay and 
allowances of the operating staff, repairs and transportation of· 
machines: 

"The details of up-to-date expenditure on pay and allowance of 
the operating staff, repairs and transportation of the 4 machines re-
ferred to in the Audit Para are given below: · 

Rs. 

(i) Expenditure on pay and allowances of the Opfrating sffff 30.244 · 2 5 

(ii) Total cost on repairs : 
(a) for setting right the machines init ially due to do.mr.ge ir:. 

transportation; . 3,893 ·co 

(b) on the maintenance and repairs of m achinfs durir_g op< ia1icn . 4,55 1 · 51 

(iii) To~a] expenditure in naLsportation 7,050·00 

1.68. Regarding the future trenching operations, the Secretary 
Communications stated: "We know the trenchers can be used. We 
have made a survey on each of these individual routes as to which 
are the exact points at which the machines can be used. Hereafter 
we will make an advance survey as to which are the places where 
the trenches can be dug." 

1.69. When asked whether these machines were capable of dig-
ging 5', it was stated by the Secretary, Ministry of Communications. 
that these machines could do only 4'. He further explained that "at 
that time, our standard was only 4' deep. We changed to 5' later be-
cause experience showed that if it is 4' the chance of damage is 
more." 

1.70. The Committee asked if the Department checked the ma-
chines thoroughly · when these were received at Calcutta and whe-
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ther some of the parts were already damaged and defective, the 
.Secretary Communications stated: "There was no provision for ins-
pection but the inspection was to be at the destination. The machine 
comes in a dismantled condition and it has got to be assembled. We 
could not assemble it at the port of disembarkation and we have got 
to take it to the site where it is going to be used and when it arrived 
.at the site, it was at that point we found that some parts were mis-
.sing." · 

1.71. About the missing parts, the witness stated: "We have taken 
.it up with the DGS&D. They said that the insurance does not cover 
-this clause." The Member (TD) P&T Board stated: "In spite of the 
protracted correspondence with the DGS&D, they said the cost is to 
be borne by us and it cannot be claimed from the suppliers." The 
witness also stated that "It is not a manufacturing defect. It is a 
case of parts missing and here the loss could not be pinpointed. It 
was detected on1y at the destination." 

1.72. The Secretary, Ministry of Communications stated: "To 
avoid- such things, for future, we have provided, there should be in-
surance covering upto the point of installation." 

1.73. The Committee asked whether there was any clause in the 
agreement about penalty for m issing parts, the Secretary Communi-
cations stated: "When w e import machines through D.G.S&D ins-
pection is also his responsibility. We took this up with them. But 
they declined to make good and said we cannot recover from sup-
pliers." The witness further stated: "that after protracted corres-
pondence the DGS&D finally replied that according to the terms of 
contract the Director-Inspection, DGS&D was to carry out inspec-
tion at final' destination only and not at port of entry. Transit from 
port of entry to the port of destination is not covered, by insurance. 
Some parts were missing. It could not be found whether it was 
Missing en route o•r when it was unloaded or while transit from the 
point of entry." As regards inspection of machinery imported by the 
Department at the time of disembarkation, the Secretary Communi-
cations stated: "Now inspection is done at site, not at the time of 
disembarkation. Now the insurance is extended from port of entry 
to the -port of destination." The witness also stated that " it is very 
diffic11H; to inspect the machine-;; at the time of disembarkation." 

1.74. This case indicates lack of planning in ordering and utili-
sation of imported machines. Eight trenching machines imported in 
1965 for digging trenches with a view to expeditiously completing 
the co-axial cable laying projects in the Third Plan arrived after the 
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trenching work had been completed. The Committee are surprised 
how the P&T Department expected at the time of placing the indent 
in February, 1964 that the machines would arrive in time to be uti~ 
lised for the projects. 

1.75. The Committee find that these machines were vere poorly 
utilised on other works to which these were subsequently diverted. 
In the Southern Region, 4 of the machines were used for digging 
trenches of 117 kilometres during the period August 1965 to Ma1·ch 
1970 and in the Northern Region, the other four machines were used 
for trenching 250 kilometres upto Decem her 1971. The machines 
have not been used since December 1971. .It was admitted by the 
Ministry that the poor utilisation of these machines was due to lack 
of proper planning in not making a survey of the entire route and 
earmarking the stretches suitable fo:r machine operaticms and 
manual labom·. In the meanwhile expen idture on the pay and allow-
ances of the operating staff was continued to be incurred by the 
Department (the upto date expenditure on the staff of the 4 machines 
referred t,o in the Audit Paragraph is stated to be Rs. 30,244). 

1.76. The Committee understand that the Department have a 
number of co-axial cable schemes in hand both in the northern and 
southern regions where these machines are proposed to be utilised. 
The Committee however understand that the machines are capable 
of digging trench to a depth of 4 ft. while the Department have 
changed the specification to 5 ft. The Committee presume that it 
will he found feasible to. use the machines for trenching upto 4 ft. 
depth and man ual labour for an extra foot. The Committee would 
like to be informed about Jhe utilisation of the machines in the new 
projects and the economics of their operations. .. 

1.77. The · Committee must place on record their displeasure at 
this example of sheer incompetence. They would like the case to be 
studied in depth with a view to issuing instructions to all concerned 
indicating how such matters should! be handled so as to avoid frustra-
tion and infructuous expenditure. 

Teleprinter signal generators 

Audit Paragraph 

1.78. Between June 1964 and October 1966 the Department placed 
orders on a public sector undertaking, IIldian Telephone Industries 
Limited, for supply of forty-nine teleprinter signal generators for 
Rs. 7.48 lakhs. These instruments were meant for generating all 
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characters transmitted on teleprinter circuits, and to make them 
operational they needed auxiliary access relay sets to be designed 
and manufactured separately to suit the user's requirement. This 
fact was not known to the Department as orders were placed before 
literature on the equipment was completed by the Telecommunica-
tion Research Centre and subsequently also this -point was lost sight 
of. Thus no action was taken for designing and ordering the relay 
sets. 

Sixteen instruments were received by March 1966 and these . were 
supplied to various telegraph offices and telex stations by October 
1967; but the consignees could n·ot make any use of them for want 
of relay sets. By January 1969, thirty-three more instruments were 
received and six of them were issued to other telex stations between 
February 1968 and August 1968. In February 19'69, the Department 
decided not to issue them further. All the instruments w.sting 
Rs . 7.48 lakhs are lying unutilised so far. (December 1971) . 

The Department stated (November 1971) that the design for 
relay sets had been completed and orders placed for them on the 
undertaking and on receipt of the relay sets the instruments would 
become operational 

[Paragraph 13 of the Report of the Comptroller and Auditor-Gene-
ral of India for the year 1970-71-Union Government (Post and 

Telegraphs)]. 

1.79. The Committee asked for the reasons for the Department 
placing orders for teleprinter Signal Generators designed by TRC, 
without relay sets required for operating them. The Secretary, Com-
munications stated: "In the Telecommunication Centre we have got 
prototype semi automatic telex. This signal generator wias tried on 
the telex and it worked well. TRC felt quite happy and did not pur-
sue the matter. These instruments were made in the ITI and sent 
to the destination. At the destination they could not work. It was 
at that point we found that the local teleprinter exchariges did not 
have the inter-facing relay sets. There was a lot of correspondence 
between the user and the ITI. ITI have said, we have made accord-
ing to the design. · This correspondence went on between the user 
and the ITI for quite some time. They came up to the Maintenance 
Section. It took up with the TRC. They said there is one relay set. 
We have to put in exchange. Before that you can use it. I admit 
there was a lot of delay in eventually coming to the observation 
that the :relay sets have not been supplied." 
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1.80. The Committee asked why the TRC did not realise that the 
generators could not be used in the local teleprinter exchanges with-
out relay sets, the Secretary, Communications stated: "It was lost 
sight of." When it was pointed out whether the Department should 
not have checked up how the equipment was used, the witness stated: 
"This is organisational deficiency. There is no particular person on 
whom we can put the blame." 

1.8. L. Explaining the procedure followed in pfacing orders for 
equipment developed by TRC, the Secretary, Communications 
stated: "TRC de.signs the instrument and they give the designs to 
ITI. rRC also informs the Maintenance Branch DTE here is the 
instrument which can be used for this purpose. There are three or 
four purposes in which this can be used. You ask the units to 
place an indent and the Maintenance Section tells the us~rs to place 
the indents." 

1.82. The Committee asked if it was not the responsibility of the 
Mainten;mce Section to satisfy themselves whether the user could 
use the equipment before, recommending it to the user. The 
Secretary, Ministry of Communkations stated that the Maintena-
nce Section of the Directorate. also did not know that this particu-
lar part was required. 

1.83. The Committee pointed out that 9 sets were received by 
the Department in March, 1965 and asked about the reasons for 
delay in taking up the matter with LT.I. The Secretary, Ministry 
of Communications stated that the first letter from Madras to DG 
P and T, Planning about the non-supply of hand book was dated 
9th March, 1966. Explaining the reasons for delay in supplying 
the equipment to the users, the witness stated "The procedure is 
like this. We have got a Chief Controller of Stores. He places 
orders on ITI for supply of instruments and the ITI supplies them to 
the sto·res in Bangalore. These 9 instruments . . . . must have been 
supplied from the Stores at Bangalore because they issued them 
to exchange users in instalments-in May 1967, February 69 and so 
on." Asked when the users wrote about the equipment, the 
.vitness replied: "The first letter from the users is dated 22nd 
September, 1967 ... He got it on 25th August, 1967 and he wrote to 
the IT t on 22nd September, 1967 ... He wanted to know how to use. 
the instrument." The witness further stated: "They (ITI) told 
him it should be used with semi-automatic telex exchanges. They 
did not give him the hand-book." The witness added that they 
received this reply on 24th October, 1967 and then the PMG, 
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Madras wrote to the Regional Director of Telecommunications on 
24-7-1968. 

1.84. The Committee pointed out that even after it was known 
in October, 1967 that the equipment could not be used without 
·semi-automatic telex-exchange, 33 sets were received_ by the 
Department. The Secretary, Ministry of Communications stated: 
"' 'It was only in January, 1969 that the Regional Director of Tele7 
·communications wrote to the P and T Directorate saying that the 
·generators were received without relay sets " 

1.85. The Committee asked why the matter was not referred to 
the P and T Directorate. till January, 1969 when in October 1967 
the Department came to know that these instruments could not be 
used without semi-automatic telex-exchange. The Secretary, Minis-
try of Communications stated "it is very difficult to answer this 
·question, Sir. I do feel that it has taken quite a long time." He 
.added: "Actually, the ITI had said that these could be used with 
·ordinary telex exchanges. The ITI gave. wrong information. They 
did not supply the handbook but simply said that these can be used 
-only with semi-automatic exchanges." 

1.86. Regarding the present position of the utilisation of the 
generators, the Secretary Communications stated: "Even now, 
they are not in use. These were first prepared by the TRC but it is 
now designed by the ITI and we had discussions with ITI earlier. 
They promised us to supply a few relay sets in JulylAugust and a 
few relay sets have been received by us." The witness added that 
"the first set has been installed !.n Ban.galore and we have got a 
report that it has been working satisfactorily." 

1.87. In a written reply furnishd subsequently, the Ministry o.f 
-Communications stated: "Out of 49 anxiliary relay sets on order, 30 
sets have been received at the Stations. 

10 sets are in actual use at present. The remaining sets are 
-expected to be in service within 3 months." 

1.83. The Committee find that in this case there has bee·n lack of 
foresight in designing a new equipment and inordinate delay in uti-
lising it. The net result has been that 49 sets of teleprinter signal gene-
rators manufactured at a cost of Rs. 7.48 lakhs had remained unuti-
lised for several years after their manufacture. The Tele-communi-
-cation Research Centre which designed the Teleprinter signal gene-
r ator ~ested it on the semi-automatic telex available with them but 

402 LS-4. 
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ignore,d the fact that the local teleprinter ex~hanges for whom the 
equipment was meant were not equipped with the requisite machk 
nery to operate it. The P&T Department placed orders for the 
manufacture of sets on the Indian Telephone Industries without 
goi.r;ig irito the question whether the users have the wherewithal to 
use them, as the literature on the equipment was not completed by 
the Tele-communication Research Centre. It 'was long after the. 
manufacture of the equipment that it was realised that auxiliary 
access relay sets were also required to make it operational. 

1.89. The first batch of sets was received from !Ti in March, 1965 . 
without any hand book about using them. The Department dirl not 
issue the sets to the use1·s till May, 1967, and the question of method . 
of using the set was taken up by the user only in September, 1967 
with ITI who surp1·isingly did not give accurate information to the 
Department. It was not till January, 1969 that the matter was 
brought to the notice of the P &T Board. This bald narration of the 
story of this equipment from the design stage with stage oi utilisa-
tion is enough to show how very inefficient all concerned have been 
and how utterly unmindful every one has been of the extent of 
delay at every stage of tlie cost to the public exchequer of the delay 
and of the inconvenience to the user. The Committee can only place 
on record its utter dismay at so much indifference and incompetence, 
and hope that well conceived measures will hereafter be taken to . 
effect better coordination between the Tele-communication Research 
Centre, I.T.1. ana the field organisation to obviate recurrence of such 
lapses. 

Key Sender Equipment in T.runk Exchanges 

Audit Paragraph: 

1.90. For use in various trunk exchanges the departmental Tele-
communication Research Centre de-signed (October 1960) a key sen-
der equipment which was expected to reduce considerably the fati-
gue caused to the operators due to repeated dialling operations b~­

sides lessening the time required to pulse out a number and dec-
reasing the chances of error. After the :prototype was tested rn the 
laboriatory simulating actual working, the Department decided ·· 
'(July 1961) to instal them in all the T-43 trunk exchanges in the · 
country. Due to limited manufacturing capacity ordel's for manufac-
turing the equipment were placed (July 1961) on the Bombay Tele-
communication factory covering, in the first instance, the require-
ments of the four telephone districts in Bombay, Calcutta, Delhi and1 
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Madras. In September 1961, bulk orders for other T-43 exchanges 
were placed. 

1'62 key senders (Rs. 14. 75 lakhs) were manufactured by the Bom-
bay telecommunication factory and issued to the varibus units pet·· 
ween 1962-63 and 1967-68. On their installation in the trunk ex-
changes, it was noticed that in a number of cases the equipment 
could not be med due to operational defects, faults, etc. A review of 
the working of the equipment in 33 units · disclosed that out of 138 
key senders supplied to them, 83 were inst alled. Of those installed 
only 66 were working in 13 units and the remaining 17 (Rs. 1.55 
lakhs) were lying idle because of operational difficulties (9) and 
non-availability of spares and other essential stores to rectify the 
faults (8). The remaining 55 key senders (Rs. 5.01 lakhs) were lying 
unistalled in those units for 3 to 7 years for the following reasons:-

(i) O perational di fficulties . 

(i i) bcomple te /d am ~sect equi pment . 

(i ii) Shortage of ::iccommodarion 

(iv) Ai.no exc1rn:'.ge not installed 

(v) Other reasons . 

T OTAL 

7 

3 

9 

55 

The Department stated (October-December 1971) that (a) there 
was no inherent defect in the design of the equipment, (b) non-utili-
sation in some cases was due to reluctance of operative staff to t ake 
to new methods, (c) due to limited manufacturing capacity, there 
were difficulties in obtaining spares which were not in the regular 
production line, (d) the equipment could not be used in some cases 
,as building constructionlexpansion was not completed to target dates 
and (e) efforts were being made to commission the idle equipment 
as early as pos·sible. 

[Para 14 of the Report of the Comptroller and Auditor General 
Qf India for the. y,e1ar 1970-71-Union Government (Posts And Tele-
gr aps)] 

1.91. Explaining the background of the new equipment, the 
Secretary, Communications stated: "For Use in various trunk 
exchanges, the Tele-communication Research Centre of the P&T 
Directorate designed in Octob eT, 1960 a Key Sender equip:fuent. 
With this equipment the degits of the numbers to be dialled are 
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to be punched on Keys (buttons). This equipment is in extensive 
use abroad though the foreign machine is not identical with this 
eq~ipment. In the first instance when this was designed by the TRC, 
this machine was tried out in the laboratory and was found to be 
working satisfactorily. And they asked the Bombay Telephone 
Workshops to manufacture this. Unfortunately now, we feel that 
it has not been accpeted and it has got some valid reasons why they 
are not working it. We know what the reasons are. But one of 
the most important reasons is that when they tapped these digits 
on the keys-one yery important thing was missing-they did not 
know the progress of the call. When we dial, we hold the receiver 
to hear and as we dial we hear the dicks and you know that the 
calls are progressing. But in this one there is absolutely no such 
indication. In places like Bombay whe,re there is a heavy density 
of traffic and where there is large number of engaged numbers, 
the operator finds that after dialling each digit, that is after the 
whole thing is over, she finds the number is engaged. So there 
there was a ·psychological resistance to the use of these machines 
and today there are not using them. 

1.92. To a query if the other countries using this equipment had 
the same difficulty and if so, how, they were able to overcome 
them, the Secretary, Communications state: "There is a slight 
difference between the equipment that we made and what is avail-
able in other countries. For example, here is an equipment of four 
boards. The actual three racks which feed four boards that is four 
operato1rs share three racks of equipment with the result if an ope-
rator wants to send a pre-digit number, she has to press start key 
and she has to wait till the light comes and only then she can pro-
ceed to digit further. This is really a snag in the operation and 
the operators do not like it and they do not want to wait till the 
common equipment is prepared to receive her digit." 

1.93. Asked whether the new instrument saved some time of the 
operator, the Secretary, C01mmunications stated: "It takes some 
time. But the time taken by the operator to press the button is 
very much shorter-for ,examp~e, after a particular number she 
has got to dial. She can straightway press that number and imn:e-
diately she can press this without waiting for anything". The w1_t-
.ness further stated that "As far as operator is concerned, it will 
give her some reiitel:f. She will finish that work and it will give 
her a little pause before she starts the next operation." 

1.94. Asked whether the TRC had a field test for thes:e equip-
ment, the Secretary, Communications stated: "This was the same 
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procedure we adopted in the earlier one (Teleprinter Signal gene-
rators) . In the telex system we did not have a field test." Asked 
if it was not desirable to have a field test the witness stated: "It 
is not necessary. But we are trying in some cases." 

1.95. The Committee desired to know how these key senders 
equipment were presently being utilised. In a written reply the 
Ministry of Communications hav·ei stated: "Key Senders are not 
being utilised generally in any station although they can be used." 

1.96. In reply to a question, the witness stated: "The equipment 
is meaknt only for six digits.'' 

1.97. The Committee desired to know how the Department pro-
pose to utilise these machines in the face of reluctance of the 
operators. The Ministry in their written reply have stated as 
follows: "TRC has been directed to study and suggest minor 
modifications to the Key Sender equipment and try the modifica-
tions in the equipment installed at Delhi to see whether better 
utilisation can be made of the equipment. In case the modifica-
tions are found unsatisfactoi:ry, the racks and relay plates will be 
dismantled and all the component par ts will be utilised for other 
it ems of manufacture such as the relays and coils etc., the standard 
items used in several circuits." 

1.98. During evidence the Secretary Communications stated that 
a High Powered Committee has been appointed to go into· the 
working of Tele-communication Research Centre and to suggest 
improvement in it s w orking. In a written reply the Minis try fur-
nished the following terms of reference of the High Powered 
Committee : 1fl,j 

' 
"l. To review the research and development work being 

done in the field of telecommunications by various orgamsations 
under the Ministry of Communications, viz., the Telecommunica-
tions Research Cent re of the P&T Department and its Tele-
communication Workshops as well as the ipubl'ic sector under-
takings and the Overseas Communications Service, and take 
into account work in this field in other institutions and organi-
sations in the country. 

2. To suggest measures whereby work in this field, being 
carried out by different orgamsations in the country can be 
effectively co-ordinated. 

3 . To suggest measures to expand the scope of resea.rch 
and development work in this field in the country and to acce-
lerat'e its pace. 
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4. To locate areas in which the research and development 
effort is found to be lacking or inadequate and recommend 
measures for making good the deficieacies. 

5. T·a bring indigenous designs and technology on par with 
those obtaining in advanced countries. 

6. To suggest measures to enable the Telecommunication 
Research Centre of the P&T Department and other organisa-
t~ons mentioned above under the Ministry of Communications 
to progressively undertake research and development work 
on par with similar work being done abroad. 

7. To recommend steps to build up supporting facilities 
commensurate with these ·objectives. 

8. To recommend financial support needed for the effective 
implementation of the above programmes. 

9. To suggest ways and means by which the transfer of 
design and development work to producti(Jn can be expedited. 

10. To suggest appropriate administrative and personnel 
policies for efficient impl!ementation of the Committee's recom-
mendations. 

The date of submissi·on of the Report by the High powered Com-
mittee was extended from 30th September, 1972 to the end of 
December, 1972. 

1.99. The Committee observe with reg1·et that this is another case 
where an equipment designed by the Tele-communication Research 
Centre has not been used for several years. 162 key senders ordered 
to be manufactured by the Bombay Tele-commu nication Factory in 
1961 at a cost of Rs. 14.75 lakhs on the basis of the design p1·epared 
by the Tele-communication Resea1·ch Centre have not yet been put 
to use. It was admitted dm·ing evidence that there were some ope-
rational snags in the equipment· and the operators do not like it. 
The Committee consider that a procedure should be devised whereby 
a new equipment is tested in the field on pilot basis and results 
evaluated before undertaking bulk manufacture. 

1.100. The Committee have been informed that Tele-communica-
tion Research Centre has been directed to study and suggest minor 
modification to the Key sender equipment and try the modifications 
in the equipment installed at Delhi to see whether better utilisation 
can be made of the equipment. The Committee would like to be 
informed about the outcome of the modifications proposed to be 
made in the equipment. 
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1.101. The Committee find that a high powered Committee was 
appointed in March, 1972 to review the research and development 
w01·k being done in the field of telecommunications by various organi-' 
sations under the Ministry of €ommunications, including the Tele-
communications Research Centre of the P&T Department. The Re-
port of the Committee was due by the end of December, 1972. The 
Committee w ould like to be informed about the action taken on tlie 
recommendations of the high-powered Committee in so far as those 

1• relate to the Tele-communicatfons Research Centre. 

NON-UTILISATION OF VACANT PLOTS OF LAND 

Audit Paragraph 

1.102. In paragraph 13 of the Second Report (Third Lok Sabha) 
1962-63, the Public Accounts Committee had recommended that the 
Department should examine in detail all cases of non-utilisation of 
vacant plots of land and take action for their early utilisation/dispo-
s.al. In course of evidence the Department had stated that it was 

. already seized of the matter and that delay in construction of build-
~ ings on vacant plots ·was due to financial stringency, slow progress 

of work by the Central Public Works Department and constructions 
following a scheme of priority. 

For execution of building works a full-fledged civil engineering 
wing was formed within the Department in July 1963. Notwithstand-
ing this, test checks disclosed that 134 plots of land acquired by the 

· Department till December 1966 for Rs. 55.85 lakhs for construction 
of departmenal buildings for office, rest houses and staff quarters 

· were lying unutilised (June 1971). Out of the 134 plots, 34 plots were 
acquired for Rs. i5.31 lakhs between 1873 and 1962 and 1100 between 

- 1963 and 1966 for Rs. 40.54 lakhs. Of the 134 plots of land, 5 plots 
costing· Rs. 0.44 lakh were found unsuitable or inadequate for these 
purposes while 5 plots were under dispute. The annual rent for 
hired accommodation in 82 out of 134 places is about Rs. 20.20 lakhs. 

·-·This is apart from the expenditure on house rent allowance paid 
to the staff for whom quarters were envisaged. 

In addition construction of buildings was in progress (June 1971) 
in 31 more plots acquired for Rs. 23.19 lakhs. Sixteen of these were 
.acquired between 1929 and 1962 for Rs. 4.30 lakhs and 15 between 
1963 and 1966 for Rs 18:89 lakhs. The annual rent for hired accommo-
dation in 16 of these 31 places is about Rs. 1.66 lakhs. 
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The Department stated (December 1971) that a decision was 
taken in 1963 to acquire land in advance to meet the requirements-
f<?r the ne~t 15 years and that one reason for limited progress in 
c:mstruction of buildings was paucity of funds. 

[Paragraph 15 of the Report of the Comptroller and Auditor 
General of India for the year 1970-71, Union ·Government 

(Posts and Telegraphs).]' 

1.103. According to Audit there are, at present, 21 divisions ill' 
the civil engineering wing with about 178 gazetted officers and 1758-
non-gazetted staff. 

1.104. Out of the 134 plots mentioned in the audit para and ac--
quired by the Department between 1873 and 1966, 5 plots have been 
found unsuitable or inadequate. The Committee desired to know 
why these plots were purchased and how it was proposed to utilise-
them. The P&T Board have furnished the following information:-

Name of the Place 

I 

1. Bhuj 
(Gujarat) 

2 . Barakar 
(W. Bengal) 

Why plots were purchased despite 
being ·unsuitable I inadequate 

2 

A Plot measuring 1666 sq. yds. be-
longing to the State Govt. was 
ourchased in 1959 at a cost of 
Rs . 5000 for construction of 
telephone exchange building. This 
area was considered adequate as 
there was not much <;>f telephone 
demand. On the request of the 
State Govt. this was exchanged with 
an equally good plot in 1962. Ins-
tructions that at ]east 4000 sq. metres 
of land should be ourchased for 
telephone exchange purposes were 
issued in April 1963. Therefore 
case for acqu ring additional ad-
joining land measuring 2188 sq. yds. 
is under correspondence with the 
State Government. 

The plot m easuring o · 29 acres was 
acquired at Barakar at a cost of 
Rs. 8785 for telephone exchange. 
Acquisition proceedings were started 
in 1955. It came to light only in 
June 1958 that the plot falls within 
the area notif.ed unsafe by the 
State Govt. Before taking possession 
in July 1958 PMG requested the 
Acquiring Department to stop fur-
ther action regarding acquisition . 
This request was P-Ot acceded to as 
the Janel acquisitiOP, was almost fina-

Proposed utilisation 

3 

The plot will be utilised 
for construction of T ele-
phone Exchange build-
ing as arc! wi--en addi-
tional land becomes-
available. 

The )and is beiPg utilised · 
as line store dump oy 
Barakar telephones. 



,_ 
3 . Duggada 

(U.P. ) 

4, Nainital 
(P) ; 

5. Karawar 
(Mysore) 

5r 
----------

2 

hsed . However, Inspector of Mines 
Depar1ment intimated cfficially only 
on 21-8-58 that the plot was unsafe. 

The PICJt was acquired for construction 
cf P.O. l:uilding. A plot measurir.g 
730 sq. yds. was purchas<d from 
State Govt. at a nominal cost of 
Rs. 350 for construcli cn of P.O. 
The loca•ion of the plot was cor.-
sidered suitable at that time but lat er 
on due to development of Duggada 
in another dir<ction this plot was 
not found Central and the Municipal 
Board off<:red another pJ01 free of cost 
at a Central place for construction of 
Post Office. 

The plot was transferred ~ from Indian 
Veterinary Research Institute free of 
cost for construction of staff quarters. 

Th e ]and was taken over at the request 
of Minisiry of Transport for im-
proving the then existing coastal 
shipping facilities at Karwar. With 
the liberation of Goa and installaton 
of high power transminers over 
there was no need for improving the 
facilities at Karwar. Therefore, 
the project for wireless receiving 
sta•ion was dropped in 1967. 

Tl1 r old plot is plcrci"Esrd 
10 l:e ut ilis<d fer cons-
uuc1ion of stGff qua1-· 
trrs . Rcgion·al Archi-
tect P.as t een asked to 
pre i::arc dn:.wir.g a.d 
sul:mit the se for :ip-
proval. 

Due to high cost of 
devel orm<nt , cer.-
uuction cf quartErs wts 
deferred in 1967. The. 
case is now being re-
viewed again ... 

The question of altona-
tive use wzs examin ed 
but in view of its 
location far awav from 
tow1~, it was not found 
suitable for staff quar-
ters, H t ad Pest Office 
or T elepl:one Exchange. 
Dispcsal of this site to 
the State Housing Board 
or other agencies is 
under examination. 

1.105. Regarding the other 5 plots stated to be under disp_ute the 
following information has been furnished:-

1. Mandi (Himachal Pradesh): 

Encreachment not yet vacated. 

2. Kurla (Maharashtra): 

The landlord has filed a suit in the High Court·for higher· 
compensation. 

3. Raipur (Madhya Pradesh): · 

The possession of land was not given to the Department~ 

as the land in question is under dispute, which is not~ 

yet settled. 
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-4. Didihat (U.P.) · 

The dispute has been settled and possession taken on 
9-7-68. 

5. Doda (J&K) 

Dispute with the Animal Husband1~y Department of the 
State is not yet settled." 

1.106. Audit pointed out that in as much as 110 out of 134 plots 
·mentioned in the paragraph formalities required to be completed 
·before the commencement of the building works had not been com-
pleted although these should take two years' time as per norms 
laid down. In this connection the P&T Board have state as under:-

"A minimum period of 12 to 21 months for proper planning 
and designing is indicated in the provisions in para 86 (A) 
of CPWD code. This time period of 21 months is meant 
to cover the formalities pertaining to preparation of pre-
liminary drawings, preliminary estimate, working and de-
tailed estimates and NIT. 

In addition time is also required for completing other forma-
lities like getting the proposals from subordinate units, 
scrutinizing the same, processing the building estimate 

· with the Finance Advice section for issuing ·sanctions etc. 
After NIT, tenders have to be called for and on many 
occasions tenders have 'to be called repeatedly before the 
work can be awarded. There are also cases in which the 
tendered amount is higher than the provisions in the esti-
mate. Additional funds have to be ensured for which ap-
proval of Finance Advice section is required. 

Therefore, it is stated that the time required will depend upon 
individual circumstances. However the buildings works 
are expedited to the extent possible and to match with 
the availability of the equipments to be installed in the 
buildings.'' '\ 

1.i07. The main reasons for delay in completion of the formalities 
: are as follows: 

(a) Inadequate capacity of Architectnr"ial Strength: 

Prior to 19-63, the construction 'Of the buildings was entrusted to· 
· CPWD w hich took very long time in completing the work. Taking 

.. 
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:this delay into consideration, a Civil Wing was formed in the D.epart-
ment in 1963 for expediting the works. Only 2 posts of Sr. Architects 
were created but their capacity was inadequate to cope with the 
work. Consequently, in 1966 two more posts of Sr. Architects were 
created to further expedite the works. Even now the capacity of 
Architectural Wing does not seem to be enough to cope with the 
increasing work load. 

(b) Paucity of Funds : 

Paucity of funds has been one of the main reasons in slowing 
down building construction activities. During the emergencies of 
1963 and 1965, a ban on building construction was imposed as an 
e.cpnomy measure. During 1966 to 1969, as the 4th Plan was not 
finalised, planning had to be done only on an annual basis. This had 
an adverse effect on sanctions to building estimates which involved 
a commitment for more than a year. Adequate organisation could 
not be provided in the Civil Wing. In spite of these difficulties, there 
had been stepping up of the construction activities as can be seen 
from the following figures : 
---- ··---- - · 

6 
196 3-64 

4 
I 9 -65 

1965-66 

1966-67 

1967-68 

1968-69 

1969-70 

1970-7 1 

Y"!ar Cost of 
Building 
work exe-
cmed in 

' Rs. cror<s 

2·57 

3·00 

2·9S 

3·66 

4 -18 

5· 75 

6· 14 

6·94 

No. of staff qua•·te rs No . of other Bigs. 
--------- ----------

Cornp!<:: ted Und1: r Com pleted Und er 
constrnc- construe-

rion ti on 

483 1623 63 184 

769 1865 99 161 

1413 465 92 190 

301 313 156 , 236 

203 331 116 310 

269 1162 99 304 

271 716 208 276 

517 2134 120 243 

1.108. The Committee regret to note that inspite of the formation 
of a full-fledged engineering wing since July 1963 having 21 divisions 
with about 178 gazetted officers and 1758 non-gazetted staff, the pro-
gress in the utilisation of the vacant plots has not been satisfactory. 
The C::om~ittee find that as many as 134 plots acquired between 1873 
and 1966 are still lying vacant. While it may be true that land values 
have approcated over the years and the Department has been a 
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gainer to that extent, the fact remains that the various objects fer 
which the lands were acquired viz. construction of office buildings 
and telephone exchanges, providing amenities to staff etc. have not 
been fulfilled. Moreover the cost of construction has been rising 
rapidly from year to year and the Department is required to incur 
expenditure in safeguarding the plots against unauthorised encroach-
ment and to pay heavy rent for hired accommodation for offices in 
places where these p lots exist, besides incurring expenditure on 
house rent allowance to the staff for whom quarters were envisaged. 
In the interest of speedier utilisation of the vacant plots, the Com-
mittee would urge the P&T Board to draw up a perspective· plan 
for the next ten years, allocate interse priority for various buildings 
and take up construction with due regard to resources available 
very year. 

PAYMENT OF SALES TAX 

Audit Paragraph 

1.109. In may 1964 the Department prescribed a procedure for 
issue of teleprinters to the indenting officers. According to this 
procedure, the Posts and Telegraphs Directorate should issue a list 
allotting teleprinters to the indenting officers for the whole year 
on the basis of the production programme of a firm located ·in Madras. 
The indenting officers are required to complete the formalities of 
sanctions to estimates, etc. and place indents on the stores depot in 
Madras within one month of allotment. On receipt of such indents 
the Madras depot should issue instructions to the firm for despatch 
of the teleprinters direct to the indenting officers. In case the des-
patch instructions are not received by the firm by the time the tele-
printers are ready for despatch they should be handed over by the 
firm to the Madras stores depot from where the teleprinters should' 
be issued subseqeutly to the indentors on receipt of indents. 

The teleprinters despatched by the firm direct to the indentors 
outside Tamilnadu are liable to Centr.al Sales tax at 2 to 3 per cent 
while the teleprinters taken over by the Madras stores depot fo::r 
subsequent issue to indentors are liable to State sales tax at 10 to 
15 per cent. It was noticed that indents were not placed within a 
month of allotment in a large number of cases as a result of which 
the issues had to be routed through the Madras stores depot. T.his. 
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resulted in extra payment of sales tax to the extent of Rs. 15.68 
lakhs during the years 1964-65 to 1970-71 as detailed below:-

Y.::ar of issue from Madras srores depot No of Amount of 

1964-65 

1965-66 

1966-67 

1967-68 

1968-69 

1969-70 

machines 
issued 

87 

3r4 

239 

440 

2r9 

276 

714 

additional 
sales tax 
(lakbs of Rs. ) 

0 · 3 I 

1·53 

1·44 

2·63 

I ·73 

r·67 

6 ·37 -----
15·68 ----

The case was reported to the Posts and Telegraphs Directorate 
in October 1969. The Department stated (November 1971) that ac-
tion was being taken to enquire into the delayed release of indents 
in each Circle and that the machines lying avilable with the firm 
for which indents were awaited had been sent (after September 
1971) to the stores depots outside Tamilnadu for onward despatch 
to the indentors to avoid payment of extra sales tax. 

[Paragraph 24 of the Report of the Comptroller and Auditor 
General of India for the year 1970-71, Union Govern-

ment (Posts and Telegraphs) . 

1.110. Asked to state whether investigation had been made to find 
out the reasons of delay in placing the indents for the teleprinters, 
the P&T Board in their reply stated as under: 

] "All Heads of P&T Circules/Telephone Districts were addres-
sed under the office letter No. 49-1/71-TI dated 27-11-71 
requesting them to examine the reasons for not placing 
indents in time causing heavy expenditure in the chape 
of sales tax. It has ,been stated in their replies that the 
release of indents by the Circles within one month of 
allotment is not practicable in all cases. This is because 
the rent and guarantee terms have to be quoted to the 
parties and only on receipt of their acceptance, the de-
tailed estimates are prepared and sanctioned. As the in-
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dents are to be placed against estimates sanctioned pro-
gressively and the supply will also be only progressive,. 
there will certainly be some variation from the quantity 
programmed for manufacture as per anticipation of re-
quirements, quantities allotted by the P&T Directorate 
and quantity actually despatched by the Controller of 
Telegraph Stores Madras after getting the indents.'' 

I.Ill. Explaining the steps taken by the Department to avoid 
such cases of delay immediately after the cases were pointed out 
by Audit in October, 1969, the P&T Hoard have state as follows:-

"Instructions were issued to M/s. Hindustan Teleprinters Li-· 
mited Madras under our letter No. 2-25/71-T-I dated 
25-ll-71 that no teleprinter machines should be delievered 
to the CTS Madras ·as an interim measure. Heads of Cir-
cles have been requested to place their indents on C.T.S. 
Madras in time and obtain the teleprinter machines direct 
from HTL Madras. Instructions were further issued under 
our letter No. 2-25/71-TI dated 28-12-71 to the H.T.L. 
Madras stating that after meeting the demands of the in-
dentors whose indents are received in time, the rest of 
the available teleprinter machines and attachments should 
proportionately be despat:::hed to all the remaining 4 
stores Depots viz. C.T.S. New Delhi/BombayjJabalpur/ 
Calcutta, under intimation to CTS Madras." 

1.112. In another note it was stated: 

"Revised instructions were issued under our No. 2-5/71-TI 
dated 20th April, 1972 in which it was stated that all the 
available stock to teleprinter machines and attachments 
after getting the demands of the indentors whose indents 
are received in time may be despatched to other Stores 
Depots in consultation with the CTS Madras who will 
advise distribution of Stores in cases where consignee 
particulars are not given. Instructions were also issued 
under Our No. 2-2/72-MMC dated 12-7-72 to All Heads of 
Circles/Districts stating that the stores will henceforth be 
stocked and issued by the Circles Store Store Depots. The 
Teleprinter machines will be despatched by H.T.L. to 
the Circles Stores Depots and not to the indentors direct. 
On the basis of the allotment the indenting officers 
will give the requisite sanctions and forward the 
indents to the A.E. Stores Planning who will arrange 
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· expeditous compliance of the idents through the· 
concerned Circle Store Depots. Teleprinter machines re-
ceived at Circle Store Depots should be retained in the · 
original packing and should not normally be opened for 
inspection in the Stores Depot as this would damage the · 
weather proof sealings of the machines. The OCTS Cal-
cutta 1 CTS Madras will exercise overall contro'l for distri-
bution of machines and attachments and will issue des-
patch instructions in favour of various Store Depots on 
the basis of allocations issued by the Directorate and · 
sto·ck balance lpending indents in the depots." 

1.113. Admittedly the procedure prescribed by the P&T Depart-
ment in May 1964 i·ega1·ding the issue of teleprinters to the indenting 
officers, was defective as it did not envisage that the release of in-
dents by the Circles within one month . of allotment was not parcti-
cable in all cases. This lacuna in the procedure i·esulted in extra pay-
ment of sales tax to the tune of Rs. 16.68 lakhs during the period 
1964-65 to 1970-71. The Committee are surprised to find that even 
though the case was repol"ted to the P&T Directorate by the Audit 
in October 1969, no action was taken to rectify the mistake till April 
1972. Had the Directorate moved in the matter promptly they could 
have at least saved the additional sales tax of Rs. 6.37 lakhs which 
they had to pay during the year 1970-71. This is clearly indication of · 
a lack of planning on the part of the P&T Directorate on the one 
hand and of coordination between the different authorities on the 
other. The Committee conside1· it a lapse which calls for investiga- · 
tion with a view to avoiding a recurrence of such cases in future. 

NEW DELHI; 

April 28, 1973 
Vaisakha 3, ·1a95(Sak1a) -

ERA SEZHIYAN, 
Chairman, 

Public Accounts Committee: 
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Summary of main condusions !recommendation ' •· ... 

Mini/Deptt. 
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P&T 

Conclusions/Recommendations 
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During the year 1970-71 the actual revenue receipts of the Posts 
and Telepgra:phs exceeded t.~e budget estimate by Rs. 14.28 crores 
which works out to 6.6 per cent as against 3.1 per cent in 1969-70. ~ 
while the receipts from sale of stamps fell short of the budget esti-
mates by 5.05 crores (7.6 per cent), the telephone rentals, fees etc. 
exceeded the estimates by Rs. 11.11 crores (10.2 per cent). The 
Committee regard these variations l.n the receipts from the sal~ of 
stamps and telephone rentals, fees etc., which are the major sources 
of the revenue, to be high. The Committee have been informed that 
in view of the large number of offices involved, wide spread activi-
ties and ever changing market trends, there are difficulties in fram-
ing estimates with total exactitude. It was admitted during evidence 
that the present method of preparing the estimates by increasing the 
previous figures in arithmetical ratio does n·ot hold good in the case 
of telephone revenue and some research had to be done to arrive at 
a more precise formula. The Committee hope that the P&T Board 
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will pay serious attJiltion to this question and make efforts to devise 
a method of framing estimates on a more realistic basis. 

The Committee find that the P&T Department are experiencing 
difficulties in getting adequate quantities of paper, other items of 
stationery and stores which adversely affect the working of the 
Department. It has been stated that while other bulk consumers of 
paper like Railway Board and Defence Ministry have been permit-
ted directly to place their indents on the DGS&D, the requirements 
of the P&T Department are still canalised through the Controller of 
Stationery Calcutta. Because of this additional level between the 
user (P&T Department) and the suppliers there is inevitable addi-
tional time lag. There is also difficulty in supply of paper of low 
gramage required by the P&T Department for printing of certain 
forms, because of reluctance of the manufacturers to produce such 
paper. In view of the fact that P&T Department are bulk users of 
paper and stationery, the Committee desire that feasibility of their 
placing indents direct on the DGS&D, as is being done by the Rail-
ways and Defence Ministries, should be examined. As regards the 
low gramage paper required by the P&T Department, the Committee 
desire that the difficulties in this regard may be sorted out by: the 
Department of Industrial Development and DGS&D with the manu-
facturers and necessary action taken in the matter. 

As regards the delay experienced by the P&T Department in pro-
curement of other items of stores through DGS&D, the Committee 
desire that Government should go into this question thoroughly and 
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cc 



I 2 3 4 
~~~~~--~~~~-~~~~~~~~-~~~~-~~--~~---- ··~-.~--~~-~~--~~~-~~~ 

4 J. 31 P&T 

take necessary steps to minimise delays, so that efficiency of the 
Posts and T'e1legraphs Services is not allowed to' suffer for want of 
timely and adequate supply of vitally needed stores. The Committee 
would like to be informed of the action taken and improvements 
effected. 

The Committee take a serious view of this case of alleged fraud 
in two Telephone Exchanges at Bareilly involving 8 gazetted and 
non-gazetted officers resulting in c·onsiderable loss of revenue (about 
Rs. 267 lakhs). The officials concerned deliberately kept the tele-
phone meters out of order so that all calls made from certain speci- 8 
fie numbers were not registered. The Department suspect a conspi-
racy beeween the Officials concerned and the subscribers. Although 
the average calls per quarter registerd a sharp decline from July, 
196'6 (the average calls per quarter declined from 29810 in 196fi-66 to 
3680 in 1966-67 and 2285 in 1967-68-quarter ending June 1968) , this 
went unnoticed till July, 1968, when the Department investigated 
the matter on receipt of a complaint and attributed 'the decline to 
faulty functioning of meters which had not been properly tested. It 
is evident that malpractice would have continued even after July, 
1968 but for the complaint made by a staff member to the Depart-
ment. The Committee have been informed that after detection of 
this case, all the 1034 manual exchanges in the country were checked 
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and 67 were found faulty. The Committee desire that the Depart-
ment should thoroughly review the present procedure of testing 
meters and inspection of telephone exchanges with a view to plug-
ging loop-holes and strengthening vigilance over the exchanges. 

Although the malpractices in this case came to the notice of the 
Department in July, 1968 no conclusive action has so far been taken 
against 8 officers involved in the case. The Committee are dissatisfi-
ed with The slow progress in this regard and desire that necessary 
steps should be taken to expedite the departmental proceedings. The 
Committee would like to be informed about the action taken against 
the officers c-oncerned. 

The Committee find that there are complaints from subseribers in 
Delhi about excess billing. One of the reasons for excess billing is 
the piracy of the telephone, which is made possible by a subscri-
ber tampering with connecting wires in the junction box either with 
the help of the staff or without it. As a r1emedial measures the 
Department have started raising the height of the junction boxes to 
10-12 feet so that n0' body standing on the ground can open them. 
The Committee desire that apart from this, vigilance over the junc-
tion boxes should be made more effective by periodical and random 
checking. 

'The Committee note that one of the considerations for depart-
mentalisation of the Mail Motor Service at Gauhati by using 3 
wheeler V'ehicles was economy in expenditure. The Committee how-
ever feel that the estimate of the running cost at 40 paise per kilo-
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meter prepared by the Department was on the low side. The de-
sire that the reasonableness of this estimate should be gone into. It 
is indeed surprising that the departmentalisation was embarked 
upon without ensuring proper facilities fur the repair and mainte-
nance of the vehicles. The Committee desire that it should be tho-
roughly investigated how the vehicles started suffering frequent 
break-downs within five months of the departmentalisation. They 
should like to know the position regarding the establishment of the 
work-shop and the utilisation of the vehicles. 

The Committee find that certain irregularities in the running of 
mail motor service are under investigation by the Special Police 
Establishment. The Go·mmittee desire that the investigation should 
be completed expenditiouly. The Committee would like to be 
informed about the outcome and the a"ction taken against the officials 
concerned. 

From the facts as furnished to the Committee it is evident that 
there was a regular racket going on in the particular Head Post Office 
during 1968-69 to cheat Government in connection with delivery of 
heavy. mails. The test check b,Y Audit. disclosed a variety of i'rregu-
larties and malpractices indulged in by the postal staff. Departmen-
tal investigations have r·evealed that ·besides the postal staff, the 
Treasu ry contractor and his employees were responsible for the 
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irregularties. As many as sixteen vouchers are stated to be not tra-
ceab1'e and a large number of postal employees are said to be involved 
in this c;mspir~cy to defraud the Government and obtain bogus pay.: 
ments dn fake or fictitious vouchers. The departmental enquiry hav-
ing already established that irregularities were commit ted the Com-
mittee desire that the case should be handed over to the police with 
a view to bringing the offenders to book according to the"law of the 
land. Simultaneously departmental action should be taken to punish 
the staff found guilty of dereliction of duty, negligence or slackness 
in supervision. The Committee woul d like to be informed of the 
final outcome of the case. 

The Committee note that the review conducted in other Post Cir-
cles has revealed irregularities in one Postal Divisi:o·n in Bihar. The 
Committee desire that the P&T Board should, in consultation with 
audit, tighten up the procedure regarding delivery of heavy mails so 
that recurrence of such irregularities and malpractices would he 
obviated. 

This case indicates lack of planning in ordering and utilisation of 
imported machines. Eight trenching machines imported in 1965 for 
digging trenches with a view to expeditiously completing the co-exial 
cable laying projects in the Third Plan arrived after the trenching 
work had been completed. The Committee are surprised how the 
P&T Department expected ' at the time of placing the indent in Feb-
ruary, 1964 that the machines would arrive in time to be utilised for 
the projects. 
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The Committee find that these machines were very poorly utili-
sed on other works to which these were subsequently diverted. In 
the Southern Region, 4 of the machines were used for digging tren-
ches of 117 kilometer during the period August 1965 to March 1970 
and in the Northern Region, the other four machines were used for 
trenching 250 kilometer upto December 1971. The machines have 
not been used since December 1971. It was admitted by the Minis-
try that the poor utilisafam of machines was due to lack of proper 
planning in not making a survey of the entire route and earmarking 
the stretches suitable for machine operations and manual labour. 
In the meanwhile expenditure on the pay and allowances of the ope-
rating staff was continued to be incurred by the Department (the 
upto date expenditure on the staff of the 4 machines referred to in 
the ' Audit Paragraph is stated to be Rs. 30,244). 

The Committee understand that the Department have a number 
of co-axial cable schemes in hnad both in the northern and southern 
regi·ons where these machines are proposed to be utilised."The Com-
mittee however understand that the machines are capable of dig-
ging trench to a depth of 4 ft. while the Department have ~hanged 
the specification to 5 ft. The Committee p·resume that it will be found 
feasible to use the machines for trenching upto 4 ft . depth and manu-
al labour for an extra foot. The Committee would like to be in-

., 
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formed about the utilisation of the machines in the new projects and 
the economics of their operations. 

The Committee must place on record their displeasure at this 
example of sheer incompetence. They would like the. case to be 
studied in depth with a view to issuing instructions to all concerned 
indicating how such matters should be handled so as to avoid frus-
tration and infructuous expenditure. 

The Committee find that in this case. there has been lack of fore-
sight in designing a new equipment and inordinate delay in utilising 
it. The net result ha·.; been that 49 sets of teleprinter signal genera-
tors manufactured at a cost of Rs. 7.48 lakhs had remained unutilised 
for several years after their manufacture. The Tele-communication 
Reserach Centre which designed the Teleprinter signal generator 
tested it on the semi-automatic telex available with them but ignored 
the fact that the local teleprinter exchanges for whom the equip-
ment was meant were not equipped with the requisite machinery tD' 
operate it. The P&T Department place orders for the manufacture 
of sets on the Indian Telephone Industries without going int0 the 
question whether the users have the wherewithal to use them, as the 
literature on equipment was not completed by the Tele-communi-
cation Reserach Centre. It was long after the manufacture of the 
equipment that it was realised that auxiliary access relay sets were 
also required to make it operational. 
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The first batch of sets was received from ITI in March, 19U5 with-
out any hand book about using them. The Department did not issue 
the s.ets to the users till May 1967 and the question of ·method of 
using the sets was taken up by the user only in September, 1967 with 
ITI who surprisingly did no give accurate information to the De-
partment. It was not till January, 1969 that the matter was brought 
to the notice of the P&T Board. This bald narration of tbe ·.story 
of this equipment from the design stage with stage of utilisation i:S 
enough to show how very inefficient all concerned have been and how 
utterly unmindful ·every one has been of the extent of delay at 
every stage of the cost to public exchequer of the delay and of the 
inco·nvenience to the user. The Committee can only place on record 
its utter dismay at so much indifference and incompetence, andhope 
that well conceived measures will there.after to be taken to effect 
better coordination between the Tele-communication Research Cen-
tre, ITI and the field organisation to obviate recurrence of such 
lapses. 

The Committee observe with regret that this is another case 
where an equipment designed by the Tele-communication Research 
Centre has not been used for several years. 162 key senders Ndered 
to be manufactured by the Bombay-Te1'ecommunication Factory in 
1961 at a cost of Rs. 14.75 lakhs on the basis of the design prepared 
by the Telecommunication Research Centre have not yet been put to 
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use. It was admitted during evidence that there were some opera-
.tional snags i'n the equipment and the operators do not like it. The 
Committee consider that a procedure should be devised \Vhereby a 
new equipment is tested in the field on pilot basis and results evalu-
ated. before undertaking bulk manufacture. 

The Committee have been informed that Tele-communication Re-
search centre has been directed to study and suggest minor modifica-
tions to the Key sender equipment and try the modifications in the 
equipment installed at Delhi to see whether better utilisation can 
be made of the equipment. The Committee would ·like to be inform-
ed about the outcome of the modifisations pro:rosed to be made in 
the equipment. · 

The omimttee find that a .high powered Committee was appointed 
in March, 1972 to revi~w the research and development. work being 
done in t~e field of telecommunication by various organisations un-
der the Ministry of Communications, including the Tele-communica-
tions Research Centre of the P&T Department. The Report of the 
Committee was due by the end of December,, .1972. , The .Committee 
would like to be informed about the action taken on the recommen-
dations of the high-powered .Committee , in so far as those relate to 
the Tele-communications Research Centre. 

The Committee regret to note that in spite of the formation of a 
full-fledged engineering wing sin.ce July 1963 having 21 divisions 
with about 178 gazetted officers and 1758 non-gazetted staff, the pro-
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gress in utilisation of the v~cant plots has not been satisfactory. 
The Com,mittee -find that as many as 134 plots acquiroo betw~en 

1873 and 1966 a~e still lying vacant. While it may be. true that lap.d 
values have appreciated over the years aqd the Department has been 
a ga-~ner to that exteqt, the fact remains that the var~ous objetc;s for 
which, the land~ }'Vere acquired viz. constructiop. of office buildings 
an~ telephone exchang~s, provi,ding amenities to . staff etc. have no,t 
been fulfilled. Moreover tl}e cost of .con.struction has been rising ra-
pidly from year to year and the Department is required to incur 
expenditure in safeguarding the plots against unauthorised encroa-
chment .and to pay heavy rent for hired accommodation for offices in 
places whl:?re these plots exist, besides incurring expenditure on 
house rent allowance to the staff for whom quarters were envisaged. 
In the interest of .speedi·er utilization of the vacant plots, the Cbm-
mittee would urge the P&T Board to draw up a perspective plan for 
the next ten years, allocate ir...ter se priority for various buildings 
and take up construction with due regard to resources available 
very year. 

Admittedly the procedure prescribed by the P&'P Department in 
May 1964 regarding the issue of teleprinter to the indenting cfficers, 
was defective as it did not envisage' that the release of indents by 
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the Circles within one month of allotment was not practicable i'n all 
cases. This lacuna in the procedure resulted in extra payment of 
sales tax to the tune of Rs. 16.68 lakhs during the period 1964-'65 to 
1970-71. The Committee are surprised to find that even though the 
case was reported to the P&T Directorate by the Audit in October 
1969 no action was taken to rectify the mistake till April 1972. Had 
the Directorate moved in -the matter promptly they could have at 
least save the additional sales tax of Rs. 6.37 lakhs which they had 
to pay during the year 1970-7"1 . This is clearly an indication of lack of 
planning on the part of the P&T Directorate on the one hand and of 
coordination betwee·n the different authorities on the another. The 
Committee consider it a lapse which calls for investigation with a 
view to avoiding a recurrence of such cases in future. 
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SI. 
No. 

Name of Agent 

DELHI 

24. Jain Book Agency Con-
naught Place, New Delhi. 

2,. Sat Narain & Sons, 3141, 
Mohd. Ali Bazar, Mori 
Gate, Delhi. 

26. Atma Ram & :Sons, Kash-
meri Gate, Delhi-6. 

27. ]. M. Jaina & Brothers 
Mori Gate, Delhi. 

28. The Central New11 Agency, 
23/90, Connaught Place, 
New Delhi. 

;19. The English Book Store, 
7-L, Connaught Circua, 
New Delhi. 

30. Lakshmi Book Store, 4l• 
Municipal Market, Janpath, 
.New Delhi. 

31. Bahree Brothers, 188, La1-
oatrai Market. Delhi-6. 

:u. Jayana Book Depot, Cbap-
parwala Kuan, Karol Bagh 
New Delhi. 

Agency :SI. Name of Agent 
No. No. 

II 

3 

9 

ll 

20 

27 

33. Oxford Book & Stationery 
Company, Scindia House, 
Connaught Place, New 
Delhi-1. 

34. People's Publishing House, 
Rani Jhansi Road, New 
Delhi. 

3,. The United Book Agency, 
48, Amrit Kaur Market, 
Pahar Ganj, New Delhi. 

36. Hind Book House, 82, Jan-
path, New Delhi. 

37. Bookwell, 4, Sant Naran-
kari Colony, Kingsway 
Camp, Delhi-9. 

MANIPUR 

38 • Shri N. Chaoba Singh, Newa 
Agent, Ramlal Paul lligh 
School Annexe, Imphal. 

AGENTS IN FOREIGN 
COUNTRIES 

39, The Secretary, Establish-
ment Department, The 
High Commission of India, 
India House, Aldwycb, 
LONDON, W.C.-2. 

Agency 
No. 

68 

88 

95 

96 
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59 
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